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GOVERNMENT OF MANIPUR
SECRETARIAT: LAW & LEGISLATIVE AFFAIRS DEPARTMENT

NOTIFICATION
Imphal, 14th February, 2019

No. 2/58/2018-Leg/L: The following Act of the Legislature, Manipur which received assent of
the Governor of Manipur on January 23, 2019 is hereby published in the Official Gazette:

~ NUNGSHITOMBI ATHOKPAM,
Secretary (Law), Government of Manipur.



~ THE MANIPUR INTERNATIONAL UNIVERSITY ACT, 2018
(MANIPUR ACT NO.2 OF 2019)
AN

to establish, create and incorporate a full-fledged quality
teaching, training, researching and affiliating multi model
University and an international Institution which is to be
called as “Manipur International University” in the State
of Manipur for pursuit of intellectual, philosophical,
historical, spiritual, scientific, professional and vocational
studies at all subjects and at all levels and for matters
connected therewith or incidental thereto in the State of
- Manipur. ‘

WHEREAS, it is desirable to establish a University
to provide quality training and education for the
encouragement of higher education, vocational studies,

skill development, and research in the State of Manipur.

AND WHEREAS, it is deemed necessary to establish an
International Institution in Manipur to impart quality
education to the masses as Manipur International
University by this Act, to provide education and training at
‘all levels in all subjects. The University shall be
established through a unique public-private partnership
model without exerting any economic burden on the State
or public;
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* AND WHEREAS, the Government of India clearly
mentions and upholds in the constitution the right to
education as one of the fundamental rights guaranteed to
every citizen born in this land, the University believes in
the constitution and aims at boosting!and reviving the
. spirit of education. Hence, the University intends to
counter the menace of commercialization of education and
for the same reason, believes that merely securing
certificates does not contribute to student's overall growth
and employable skills; moral values, management skills,
holistic approach, modem education in a traditional manner

" are essential; ‘ .

AND WHEREAS, Article 26 of the Universal Declaration
of Human Rights of the United Nations also mandates and
upholds that everyone has the right to education. It also
_ proposes that the hngher education shall be equally
accessible to allon the ba31s of merit;

AND WHEREAS it is an ardent desire of the planners to
steer towards a more job-oriented education which
promotes the supply of manpower commensurate with the
needs of the society, improvement of the standards, )
assess the contribution of the teaching fratermty and so on.
The objective of  enforcing a few of 'its ' specific
recommendations, it will be to effect-certain  structural
alterations in the direction of improvement in the
functioning of Universities and the education system;

AND "WHEREAS, the proposing body -approached the
Government of Manipur after noticing the progressive and
positive attitude of the Manipur Government and the
people and the Government of Mampur reciprocated
positively to support this mission and this unique project
" which shall serve as a role model for the rest of the world
and mark as a milestone to the Free Education Movement
and contribute towards the de-commercialization of
education;

AND WHEREAS, the Government of Mampur has agreed
to execute a dedicated Act for the estabhshment of this
unique model University in the State of Manipur which
shall be without any burden on the public exchequer,
while the responsibility for administration and
' management shall be on its Governing Board, its
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ChmlcellorandxtsFounderthhthebm'dmbommnmnlt
smoothly and effecnvely;

AND “WHEREAS the University shall be a non-profit,
self-financing  institution having an automomous
administration with full powers, which shall seek support
from its donors, volunteers, scholars, philanthropists and
from other sources but shall be self-Governing, self-
financing, fully autonomous and accountsble fo the
Governing Board of the University. However, the

. Governing Board of the University shall be accountable to

the State of Manipur;

AND WHEREAS, it is expedient to establish and
incorporate a qQuality teaching, training, researchmg and
affiliating muln-model University and an international
Institution for pursuit of intellectual, plnlosophxcal
historical, spiritual, professional and vocational studies at
all subjects and in all levels and for matters connected
therewith or mcxdenta.l thereto in the State of Manipur.

BE it enacted by the Leglslature of Manipur i in the Sixty-

ninth Year of the Republlc of India as follows:-

1.(1) This Act may be called the Mampur Intematlonal
University Act, 2018.

(2) It extends to the whole of the Stéte of Manipur.

(3) It shall come into force and shall have a permanent
value from the day of its publication in the Official
Gazette of Government of Manipur.

@ It is apphcable to the “Manipur International
University” which is established and incorporated by this

" Act, and any matter relating and/or incidental thereto.

2. In this Act, and in all Statutes, Ordinances, rules and
regulations made hereunder unless the context
otherwise requires:- .

(a) “Academic Council” means the Academic Council of
the University,

| (b) “Agenda Matters” means all the matters and business

. to be designated in the Statutes or in the Ordinances
4each of which can be either included in the Agenda or
be taken up for discussion and decision at a meeting
of the Governing Board or the Academic

Short title,
extent and
commencement.
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Council orany of the Committees, as the case may be,
only :subject to the prior written approval of the
Chancellor, consenting te the passing of such matters
and business at such a meeting; .

(c) “Central Government” means Government of India;

(d) “College” and “School* * means, respectively, a
College and:the School maintained or afﬁlxated or
recognized by the University; - %

(e) “Employee” means any perSon: appomted by the

- University and mcludes teachers and other staff of the
University;

(f): “Faculty” means Professors, Addmonal Professors
Associate Professors, Assistant Professors and such
other persons as may be appointed for imparting
-education, teaching and instruction or . conducting
~ research in the University or in:any College or
Institution maintained by the University and also
means ‘a person giving “instructions / teaching on
behalf of the University, in the teaching department /
School of the University, constituent or affiliated
college / school / institute, and includes a Principal,
Reader, Lecturer, Demonstrator, Director, Teacher,
and such member of staff of a University Library and
all those who may be declared and designated as
Faculty by the Academic Council of the University or

- by the Chancellor of the. University;

(g) “Founder”, “Additional Founder” and “Co-Founder”

" mean, respectively, the Founder, Additional Founder
- and Co-Founder of the Umversxty as appointed under
this Act; '

(h) “Governing Board” means thc Govemmg Board of the
University;

(i) “Hall” means a unit of residence or of corporate life for
the students of the University, or of ‘a College or an
Institution, maintained by the University; -

() “Institution” means an academic institution, not being
a College, maintained or afﬁhated or recogmzed by
the University;

(k) “Manipur” means the Indian State of Manipur and all
the areas under ‘the administrative control of State
Government of Manipur unless specified otherwise;

(l) “Officer” means any person appointed by the
~ University and mctudes all the admunsu'anve staff of
the University; S T

(m) “Ordinance” means Manipur International Umversxty
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Ordinance, 2018, an Ordinance as promulgated by the

- Hon’ble Govemor of the State in exercise’ of the
- powers conferred to him by clause (1) of Amele 213

()

of the Constitution of India; .

“President”, “Honorary Chairman/s”, ~“Patron/ "
“Brand = Ambassador/s” “Founder”, -“Additional
Founder”, *“Co-Founder”, “Chancellor”, ‘“Pro-
Chancellor”, “Vice-Chancellor”, “Registrar” and

- “General Counsel” -mean, respectively, the President,

(o)

Honorary Chairman/s, Patron/s, Brand Ambassador/s,
Founder, Additional Founder, Co-Founder,
Chancellor, Pro-Chancellor, = Vice-Chancellor,
Registrar and General Counsel of the University. -

“Proposing ' body” means “Manipur - International

University Management Authority” a registered public

_ charitable/educational trust and a special purpose

vehicle established for the purpose of -establishing,

~ promoting and supporting an Intematxonal Umversxty
. in the State of Manipur.

®

@

“Regulations™ means the Regulatmns made by any
authority of the University under this Act for the time
being in force;

“RTI Act, 2005 means the Right to- Informatxon Act,

- 2005;

(r)
(s)

®

()

“Rules” means thc Rules made by the Chancellor of
the University under this Act for the time bemg in
force;

"State" or “Sme Govemment” or "Govemment"
means the State of Manipur or the Government of
Manipur, unless specified otherwise;

“Statutes” and “Ordinances™ mean, respectively, the
Statutes and the Ordinances of the University made
under this Act for the time being in force except as
stated otherwise;

"Student” means Student of' the Umversxty or a person

-enrolledmtheummltyfortakmgacourseofsmdy

for-a degree, diploma or other.academic distinction
duly instituted by the umversaty, mcludmg a research

degree;

(Central Act
22 of 2005).

-(v) "UGC Act" means the Umversxty Grants Commission (Central Act 3

Act, 1956;

(w) "University Grants Cpmnuss:on" or. "UGC" means the

University Grants - Commission (UGC) - established
under section 4 of the University Grants Commission
Act, 1956; . ; :

of 1956)

(Central Act 3
of 1956)
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"(x) “University” - means the “Manipur International

. University” established and incorporated by this Act. -
3. ‘(1) There shall be estabhshed and mcorporated a

‘University by the name and style of "Manipur

International ~ University”, as’ an autonomous body

~ corporate which shall enjoy full legal competence to

pursue its activities and objectives, financial, academic
and administrative independence and. autonomy ° to
discharge its business in the State of Manipur. - -

| (2) The main campus, headquarters and administrative
~‘campus of the University shall be in the State of Manipur

and shall not be shifted outsnde the State whatsoever

(3) The University shall estabhsh a minimum of seven
campuses of the Umversxty offering quahty education in
different streams across the State of Manipur and there
shall have at least one campus which shall offer free/ near
free/ free-ship/ subsidized education. @-

(4) The Umversxty may estabhsh, affiliate, recogmze or
maintain campus, off-campus, édmuustrauve campus,
constituent college, training centre, reglonal centre,
school, college, study centre, learning centre, research
stations, extension centres, finishing schools anywhere in
the State of Manipur and elsewhere/ anywhere in India as
it may deem fit;

Provided that the Umversxty may, with the approval of
Governing Board, establish such centres anywhere outside
of India or overseas as may be pemussible ‘under relevant
laws of the land. '

(5) The Umvers1ty shall be a body corporate and body
politic by the name and style as “Manipur International
University” and shall have perpetual succession and a
common seal with the power to acquire, alienate, assign,
bequest, demise, devise, gift, grant, hold, hypothecate,
lease, mortgage, rent, :sell; or to take and dispose of any
property, movable and immovable, including trust
property .and endowments, which may be or may have
become or deemed to be vested in or acquired by the
University for ‘the purpose of the University and to
contract, and to do all things and acts necéssary for the
purpose of its constitution and may sue or be sued by its
corporate name as aforesaid. It shall also have the power

: toassumearmomlbeanngs
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(6) The first Chancellor, the first Vice-Chancellor, the first
Registrar and the first members of the. Governing Board
and the Academic Council, and all persons who may
hereaﬁer become such oﬁicers or members, so long as
they continue to hold such oﬂice or membershp, shall
constitute the Umversxty

(7) The University estabhshed and inwrporated by this
Act shall be deemed to have been ‘established, created and
incorporated for :the: purpose, among. others, of making
provisions for imparting quality education and training, for
research and for the advancement and dlssemmatxon of
knowledge and wisdom in such subjects and branches as

) the Umversxty may deem ﬁt

(8) The Umversxty shall provxde quality educanon for the
talented, needy and underpnvﬂeged students from across
the globe.

(9) The Umversxty shall be a fally empowered/ authorized/
full-fledged accrediting, affiliating, educating, degree
granting, teachxng, training, researchmg, examining,
certifying and recognizing body subject to observance of
relevant guidelines of the UGC.

(10) No institution aﬁihated to or mmnwned by any other

~ University in the State of Manipur shall be affiliated with

the University for any purpose, except with the prior
approval of the concerned Umvexsnty or the State
Govemment or both as the case may be.

4.(1) It is hereby declared that the institution lmown from
now as the Manipur International University shall be an
“International University of Excellenee’? and “Institution of
State Importance”.

(2) By the virtue of tlus Act, the Umversxty is hereby
declared and is eligible to call itself ‘as “An Autonomous

_ Public International University of - State Importance and

Excellence” or in parts as it may deem fit.

5.(1) The University shall be a' self-ﬁnanemg Umversuy
and hereby dedicated to the ‘Nation and to the service of
the mankind. :

(2) The University shall be fully autonomous and self-

- governing. The management and administration of the

University shall completely lay or rest with the Govermng
Board. "
(3) The Govemment of Mampur, atall tnnes, shaﬂ not be
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considered responsible in regard to any debts or financial
or other commitments related to the University or to any
of its subordinate bodies owned totally or partially by it.
(4) The University shall not make a demand for any grant-
in-aid or any other financial assistance from the State
Government or any other body -ercorporation owned or
controlled by the State Government. - '

Provided that voluntary donation of -any kind from
anybody including the State shall be accepted and
acceptable by the University;

Provided further that the State, at its dxscnetmn, may
provide financial or any other support through grants -or
otherwise; for research, development and other activities
for which other State Government organizations are
provided with financial assistance or for any specific
research or programs receiving - support from the
Government; and for the benefit of other Universities in
the State whether subject to a change in State policy or
otherwise; for the rural development and youth
empowerment or for any other purpose which the State
Govemment may think fit:

Provided also that the State, at its discretion, may also
provide / grant/ gift or assign free or subsidized land or
any other movable or immovable property to the
University anywhere in the State for the University or for
building University facilities or for doing - University
activities including but not limited to research. agnculture
and other purposes: '

Provided also that the University.may receive any kind of
support, donation, deposit and property either movabie or
immovable from any source at its discretion and at its own
terms and it shall be as allowed as per law of the land.

(5) The proposing body shall provide all the support for
the establishment of the University with all such assistance
which it may be in need. It shall also be responsible for
raising the necessary finance towards the establishment
and maintenance of the University.

(6) The State shall have no objection to the University
obtaining grants, soft- loans' frem various funding
organizations, institutions and agencies ‘including
International and  bilateral ‘agencies, for expansion,
‘modemization of the facilities and augmenting the quality
of education, training and research that is carried out at the
Umversxty and in its accredited, affiliatéd or recognized
colleges, training institutions/ facilities or centrés provided
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that there shall be no financial obligation on the part of
State Government and other relevant rulw and regulat:ons
of the Country are observed.

" (7) The ‘University is permitted to purchase lands and
~immovable properties within and outside the State for the

development and advancement of the University and its
purposes. The State Government prior approval shall

- however be obtained in respect of purchases within the
‘State. :

6.(1) Unless specified otherwise in any other law for the
time being in force, the University shall have absolute and
exclusive academic, administrative, financial, managerial

- and Statutory autonomy and freedom, including the

exercise of exclusive powers with respect to  a)
management and administration o1 we umversity; b) the

formulation and adoption of its academic policies and
standards; c) formulation and collection of all kinds of fees
étc; d) the establishment of its standards for admission and

~ graduation; ¢) the selection, appointment, suspension and
-removal of its staff, including, employing and employment

of Faculty, Officers, Teachers-and other employees on
such terms and conditions as may be prescribed by thxs
Act, its Statutes, Ordinances, rules, and regulations.

(2) The management, administration, and control of the
property, revenues, business and affairs of the University
are hereby vested with the Govemmg Board "and the
Chancellor.

7.(1) The Umvers1ty shall be non-proﬁt, for charity, and
self-ﬁnancmg University with autonomous administration/
management with full powers, which shall seek support
from its donors, volunteers, scholars, philanthropists and
from other sources including but not limited to
consultancy and research.

(2) The University shall be self-Governing, fully

- autonomous. and it shall be accountable to the, Chancellor

and to the Governing Board of the University.

(3) The University shall be a not-for-profit legal entity and
no part of the surplus, if any, in revenpe.of the University,
after meeting all expenditure in regard to its operations
under this Act, shall be invested for any purpose other than
for the growth and development of the University or

-achievement of its ob)ectlves or for conductmg research

therein.

(4) The Umvemty shall stnve to ralse funds for " self-

sufficiency, sustainability, and future deyelopmqnt of the |
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8.(1) The donatlons, gxfts, grants or income recewed by,
any income source and properties of the University shall
be exempted from any kind of tax as are permissible under
relevant statutory provisions from tame to time.

(2) The Umverslty shall be ehgx‘ﬁle to apply and may
apply for all other tax exemptions (for example: tax
exemption for the donations at the hands of the donor),

. necessary registrations, and permissions under any section

of the Income-Tax Act, 1961 or the Foreign Contribution
(Regulation Act), 2010 or any other Central or State Act or
with any authonty as may be requxred and as 1t may “deem
necessary. )

9.(1) Real property that is now or at any time vested in the
Uadvessity ia not liable to be entered upon, used or taken
by any authority or by any. person possessing the right of
taking lands compulsqnly for any purpose whatsoever,
and no power to expropriate real property hereafter
conferred extends to such real property unless.in the Act
conferring the power it is made in expressed terms to
apply to such real property.

(2) The University can receive any type of land as a gift or
purchase the same from anybody, any person or any
organization irrespective of caste, creed and religion or
type of organisation subject to the restrictions under section
158 of the Manipur Land Revenue and Land Reforms Act,
1960 on transfer of land by a person who is a member of the
scheduled tribes.

(3) Any land acquired, purchased or received as'a gift by
the University shall be free from encroachment, any kind
of encumbrances, and free from all suits or appeals or

proceeding of whatever nature. The Title of such land

shall be deemed to be a free and" clear title once 1t xs

~acquired by the Umvers;ty

| (4) The University is ﬁee touse any laad owned, acqulted

purchased or received as a gift by the University for any
bona fide -purpose. of the University as the Govemmg
Board may think fit. R

10.(1) Unless Speciﬁed.,otherw_ise in any other law whether
public or private, no restriction upon accumulation shall
apply with respect to or in any way limit devises or
bequests, whethe; of capxtal or income to the: University or
any department or branch thereof, sub;eet always to the

Central Act
No.43 of
1961

Central Act
No.42 of 2010

Exempt from
expropriation.

Central Act No.
33 of 1960

No restriction
upon
accumulation.



LTI
Name of the

University. .

Power to
establish
Constituent
Colleges and to
have Affiliated
Colleges.

12:
expressed terms of any such devxse or bequest.

(2) Upon the estabhshment of the Umversxty under thxs
Act, the land and other movable and immovable properties
acquired, created, arranged or built by the University for
the purpose of the Umvers:ty in the State of Mampur shall
vest in the Umversnty ’

11. (1) Name of the Umverslty shall be “Manipur
International Umversity” and it shall be in its name and

. style, including its logo and concept, exclusive and the

sole intellectual property of the University and no person,
organization, body or no one, other than the University,
shall have the right to use or own or modify or régister the
name or concept of the University in any mammer or in any
style unless authonzed by the University.

(2) The Umversuy shall have a separate logo and it shall
be the sole intellectual property of the University and it
shall host its logo in its website, papers, certificates and its
entire official stationery along with the name of the
University.

(3) The University is permitted to use the State logo and
emblem of the State in its website, papers, certificates and
any of its stationery.

. 12.(1) The _University may, have affiliated, constituent or

recognized colleges, regional centres, training centres,
learning centres, academic centres, research centres,
campuses, adjunct campuses, off-campus centres, - off-
shore campuses, autonomous colleges / institutes, study
centres, skill development centres, innovation centres,.
creative centres, vocational training centres, learning
centres, institutions; colleges, ‘schools, literaCy camps,
research stations, extension centres, finishing schools at all
levels and in all subjects. This includes recognition/
affiliation of institutions, colleges and schools et cetera

located in or outside the State of Manipur including

overseas, and admission to such Institutions, Colleges, and
Schools et cetera under the University for the purpose of

conducting formal and informil education/certification
which shall alsa include but not Timited to professiorial and
vocational programs’ of the University subjéct" to the
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observance of the relevant laws of the country and
National and State institutions governing such activities.

(2) The University shall have the right to affiliate any
college or institution for any course and subject at all
levels. The eligibility criteria for affiliation of such
college/ institution, the fees structure etc shall be as
decided by the Governing Board and as pér the Ordinances
- and such rules and regulations of the University as
published from time to time. In the case of affiliation/
recognition and association of a college or institution with

the University; the University shall have the right to .

charge the appropriate fees from that college/ institution

and from the students enrolling through the same as per

dxscretlon of the Umversxty

13.(1) The Jurisdiction of the University shall extend to

the whole of State of Manipur and to such centres and
institutions affiliated/ established/ mmntamed/supported /
recognized by the University within 6r outside India.

(2) The University i¢ allowed to open campus / off campus
* / study centre of the University and to affiliate and to
recognize any college or institution in any State of India
subject to the permission and extension of jurisdiction of
the University through notification by the respective
receiving State subject to observance of all relevant laws,
. rules and regulations of controllmg institutions in this

regard

14.The Umversxty and all the degrees, diplomas,
certificates, courses, training, certifications, license, titles
and any other academic distinctions or awards granted or
conferred or offered or on anyadne by the University
through all modes at all subjects and at all levels shall be
and shall automatically stand and deemed lo be fully
recognized, authorized, accredlted, reglstered and
_ approved by the State and the State Government for all the
purposes including for the purpose of employment for post
and service with the State Govemment and shall also be
recognized for the purpose of further education in other
Universities and higher leanung institutions; they shall
also be recogmzed by the State and State Government to
the same extent and in the same manner and they are
treated at par with the corrésponding degrees, diplomas,
certificates, courses, training, certifications, licenses, titles

Jurisdiction.

Recognition.
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‘and any other academic distinctions or awards granted by
any other University/Board/Institute/Body/Organization
incorporated under any enactment or State subject to
grant of recognition by appropriate authorities such
as UGC, AICTE etc.

15.(1) The University shall be opened to all persons and shall University open
not discriminate against any person irrespective of caste, to all classes
creed, disability, - ethnicity, gender, place of domicile, 2nd creeds.
political belief/affiliation/opinion, race, colour, national

origin, religion, sex, sexual orientation, citizenship status,

. age, disability, genetic information or any other class or
categorization of human beings and it shall not be lawful

for the University to adopt or impose on any person, any

.test whatsoever of religious /political -belief or any

profession in order to entitle him to be appointed as a

Teacher of the University or to hold any other office

- therein or to be admitted as a student in the University or

to graduate there at or to enjoy or exercise any privilege

thereof.

(2) Notwithstanding anything contained in clause (1) the
University may make special provisions in the regulations
for the employment or protection of educational interests
of women, differently abled persons or of persons
belonging to the weaker sections of the society or tribal
and in particular of the Scheduled Castes and Scheduled
Tribes and Other Backward Classes as may be dxrected by
the Governing Board from tlme to time:

Provided that nothing in this section shall be deemed to
- prevent religious instruction being given in the manner
prescribed by the Ordinances to those who have consented
to receive it, or, in the case of minors, whose parents or
guardians have given. their consent thereto in wntmg

'Provxded further that nothmg in. t}us section shall be
‘deemed to prevent where in such specnal cases or where
such test is specxally prescnbed by the Statutes or in.
respect of any particular. benefaction eocepted by the
University or when such test is made A2 condition thereof
by any testamentary or. other instrument creating such.
benefacuon’ ; : SO
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Provided also that nothing in this section shall be deemed
to require the University to admit students to any course of
study larger in number than, or with academic or other
quahﬁcanons lower than, those prescnbed

Provxded also that nothing in thls secnon shall be deemed

to prevent the University io make special provision for the

spread of University education among classes and

communities or persons which/who are from the classes of
a religious minority or educatxonally or economlcally ;

backward:

Provided also that nothing in this. section shall be deemed
to prevent the University from making special provisions
for admission to the students domiciled in the State.

16. Men and women shall be equally eligible for
admission to and as students of the University and for

appointment to any Authority, office or employment of or.

under the University.

17.(1) The University being a University established under
a State Act, it shall also be deemed to be established under
section-2(f) of the UGC Act and shall be eligible to apply
for application, recognition and listing by the UGC under
section 2(f) and section 22 or under any other section of
the UGC Act. B -

(2) The University is also hereby declared fit and eligible
to apply for the registration and recogmtlon with the UGC
under section 12(b) and declared fit to apply for the central

assistance ‘as per approved pattern of assistance under
varioys schemes of the Government of India from time.to
. time.

(3) Being a State University established under a State Act
shall have the full right of conferring or grdnting degrees
and it shall be competent and eligible to award degrees as
specified by University Grants Commission under section
22 of the UGC Act. However, the University shall award
degrees only within the framework: of section 22 of the
UGC Act. The University shall adhere to the approved
nomenclature of degree(s) and ensure the observance of
the minimum standards of instruction before the award of
degree(s) as specified from time to time by the UGC. If
the University wishes to award a degree other than the one

Eligibility and
Equality.

University
Grants
Commission
and other
matters.
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. specified by the UGC then it shall be required to take due

prior permissipn from the UGC.

(4) The University shall have the powers and is eligible to
offer and grant all the degrees/courses at all subjects and at
all levels as specified by the University Grants

~ Commission under section 22 of UGC Act. All the

degrees, diplomas, certificates, and titles duly awarded
/granted by the University as per rule shall automatically
be entitled to be recognized for all the purposes including
for employment in all the government and private service.

' (5) The University shall work within the rules .and

regulations made by the UGC under the UGC Act and
shall take permission/exception from the UGC whenever
necessary/ required.

(6) Any Professional Institute or colleges established by
the University or affiliated to it shall work in conformity
with the rules and regulations as framed by the respective
national professional councils and apex bodies.

(7) The University shall fumnish such reports, returns,
statements and any other mfommtron as may be required
by the State Government, University Grants Commission
and other statutory/ apex ‘bodies/ authorities from time to
time. :

(8) The University shall appoint an adequate number of
qualified teachers and officers in the -University for

‘maintaining the academic standards specified and shall

ensure that the qualifications of such teachers or officers
of the University shall not be lower than as prescnbeu(by'
the relevant Regulatory Bodies.

18.The University shall be deemed to be an Autonomous
Organization under the adnumstratxve eontro'l of the State
Govemment of Mampur |

19.(1) The University shall establish a unique Free
Internationat University Campus in the State in which all
the courses shall be taught free of cost to the deserving and
talented students with thirty percent of the 'seats reserved
for deserving but from less privileged, economically /
socially backward, indigenous, = tribal = and rural
backgrounds from the State of Manipur.
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(2) The University shall also establish a unique walk in,
study and get certified International Skill Training schuol
in various parts of the State which shall be opened to all and

the courses taught in that centre shall be free of cost to the -
students - with twenty - percent of the seats reserved for

students ﬁ'om the State ofMampun

20.(1) The Umverstty is empoweted to estabhsh, create,
accredit and to recognize constituent colleges/ centres/
schools/ institutes and bodies under the management and
control of the Umversxty S 2 8

(2) The constituent colleges/ centres/ schools/ institutes
and bodies shall be established and managed by the
University as per their respective Ordinances. Name of

- such Institutes shall be as per the decision of the

Goveming Board.

(3) The Uxtiversity may also eellabotfate with esteemed

houses, corporate bodies, embassies, consulates,
diplomatic missions and organizations for the
establishment of specialized mstttutes/colleges and for the
mtroductlon of special courses after observing due process
through the concerned mestnes, Agencies etc. as may be
required.

21.(1) The twenty percentage of the seats in all the regular
courses conducted on the main campus of the University
in the State shall compulsorily be reserved exclusively for

the students domiciled in the State of Manipur or State -

Subjects or legal residents of State of Mampur or those
belonging to the State origin including the indigenous
population of Manipur origin at all times. The policy for
reservation of such seats shall be developed by the
University in association with the State.

- (2) The University:s'hall make provisions for reservation of

non-teaching, non-administrative posts of the University
inside the State of Manipur for persons domiciled in the
State of Manipur to the extent of at least fifty percent of
the “total number of ‘non-teaching/non-administrative
employees of the Umvetsxty inside the State of Manipur.

22. The University shall invest ‘or muke or bring a
minimum investment of six billion Indian rupees either
directly or indirectly in or to the State of Manipur within

Special
Reservation in
the University
for persons
domiciled in the
State of
Manipur.

Investment in
the State of -
Manipur by the
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five years of passage of this Act. This shall be a moral .
obligation of the Umvers1ty towards the State and its
development.

23.(1) Upon passage of this. Act, the University shall soon:
establish a Permanent Endowment Fund for the University
with a minimum amount of two crore (twenty million)
Indian rupees, by the way of fixed deposit in a
nationalized bank and shall own or acquire or possess a
minimum of 30 acres of contiguous land anywhere in the
State of Manipur either bought or on a long term lease or

- on a permanent contract.

(2) A compliance report along with an affidavit to this
effect by the Chancellor duly attested before the First
Class Judicial Magistrate shall be submitted to ‘the State
Government as soon as this mandatory requirement as

_ mandated in the sub section (1) is fulfilled.

(3) The mandatory requirement as imposed under this
section shall deem to be fulfilled by the University upon
such submission as stated in sub section ().

(4) Upon receiving the compliance report and affidavit as
stated in sub section (2), the State Govemment shall issue

- a notification, of such compliance, " stating the facts

including the fact that University has fulfilled its
mandatory requirement as required by this section of this

Act and by thus, allowing the University to start its full-
fledged operations and admit the students. The said.
_ notification shall be. published in the Official Gazette of

the State.

~ (5) The University shall not admit any student to any of its

coursc unless and until the above mandatory reqmrement

-as mandated under ttus section is fulﬁlled by the

Umversxty However there shall not be any restriction

- whatsoever on the Umversnty once the mandatory

requirement has been fulfilled by the Umversxty as per. this
section.

(6) The amount of Permanent Endowment Fund shall be
invested and kept invested as mandated under sub section
(1) permanently or until the dissolution of the University.
However, the timely bank interest generated from it can be

used for developmental activities of the Umversxty as may'

be decided by the Governing Board of the University.
24.(1) The University shall be a fully autonomous and

independent entity and. shell have complete autonomy,

conditions, and gocreditation, approval, -authority, . permission, and
exemptions - for recagnition from the -State in.each and every aspect

University.

Mandatory
Requirement to
be fulfilled by
the University.
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regarding the affairs related to education subjeet to
observance of guidelines of competent authorities.

(2) By virtue of this Act, the Umversxty, shall be ehgible

for permission, = recognition, accreditation  and
. authorization to award/ certify/ conduct/ impart/ recognize

any course through all modes and means including
campus/ ‘off-campus/ affiliated centre/ partnet/ regular/
distance/ correspondence/ external/ - online/ credit
equivalency/- leamning assessment/’ honorary/ private et
cetera both domestically and internationally in all fields/
subjects and “at all “levels ‘including but  limited to .
secondary, senior secondary, -bachelors, masters, doctoral,
post-doctoral, certificate, diploma, licentiate, = skill
education, professxonal and vocatxonal training. It shall

- also have the powers to award - various titles, seholarshlps

and distinctions mcludmg “honorary  doctorates,
professorships, and fellowships “after observing prior
consent and approval from the various competent
authentxes

(3) It shall be an Internatlonal Umversny oﬁ'enng high-
quality educanon, teaehmg, trammg and an international
Institution for the pursuit of intellectual, plnlosophleal
historical, spiritual, professional and vocational studies at
all subjects and at all levels and for matters connected
therewnh or mgxdental thereto

€:)) The Umversity shall ‘have all ‘the authonty and
permission to do everything legal as per law for the
fulfilment of its powers and objectives and it shall be free
to do so and it shall be fully empowered for the same by
the State

&) Consxdermg the fact that the Umvers1ty has been
established ‘on ‘special grounds with special objectives
along with the unique concept, the University shall be a
fully empowered estabhshment/ body with full powers to
,accredlt and _ Tecognize any other Institution or
orgamzatlon The University may accredxt, reeogmze and
register any Instltutlon or orgamzatxon at any pomt of tlme
with the approval of Governing Board.

. (6) The Umvers1ty shall also be a state level accredmng,
_,_lxcensmg, gxstermg, recogmzxng and an assessment body
"an edhm'mnn It Qha" also be a State recop.mzed credennal
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evaluating, equalizing and recognizing agency.

(7) The University "shall also strive towards. the
development of the State including investment promotxon,
infrastructure development, literacy campaign, poverty
elevation, providing of basic facilities in the rural areas,
providing all possible . guidance to the Government and
Government agencies whenever. and . wherever tequn'ed
(subject to the available resources), envnronmental
protection and preservation, promote employment and
skills of the people, promote/rescarch and preserve the
State language and culture etcetera.

(8) The University may start research laboratories or
stations to conduct extensive research on any subject and
" to appoint persons of high talent as Scaent:sts Semor
Sclentlsts or Fellows or as Members.

(9) The salary, remuneration, and payment of wages to the
faculties and to the staff of the University ‘shall be
~ exclusively decided and revised by the Govemmg Board.
- No other rule ofany law shall apply as far as the matter of
.payment and wages at the University is concemed.

(10) Notw:thstandmg anythmg contained in any other law
for the time being in force, the University shall have
powers to confer degrees, diplomas and grant certificates
and confer degrees and honorary degrees and other
dxstmctxons and utles, as approved by the Chancellor and
the Govermng Board. .

(11) The University shall have the power of conferring an
honorary degree of academic distinction upon any person
for his eminent attammenls and position, subject to the
~approval of the Chancellor andGovemmg Board.

(12) To enable hlgher educanon to reach the unreached,
‘the territorial limit shall not be mslstéd upon in the matter
of distance /cotrespondence /open or online education
mode of learning whenever offered by’ the Umversxty
wherever the relevant guldelmes allow to do so

(13) The University is empowered to establlsh companies
~or mcubat:on centres for gamful apphcatxons of
knowledge and innovations or engage in partnetsfups with
'such agencies or entities, which shall undertake research
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and innm'r_ations. for value creation to translate the results °

- of research to products and processes useful to society and.

industry subject to observance of all necessary statutory
andnon-statutory'pmvisions in this regard. ’

(14) The Umverslty by a vesolv tion passed by ‘the

- Governing Board “may create different associations/

independent bodies/ councils/ committees/ boards/ bureaus
et cetera with such terms and conditions for such purposes
it may deem fit and all legal bodies ereated as such under
this section shall be deemed to have been established by
this Act provided the objectives of such xmuat:ves is
aligned to the promotxon of education in general '

(15) Considering the need of the hour, sheer neeessxty and
also for the overall development of the State, its peOple
“and its backward/uribal areas; the State hereby declares
and also desxgnates the Umversxty as its State Open
University (SOU) with the dual mode education system
subject to followmg of the relevant laws in this. regard.

(16) The Umvemty shall also be Correspondence Course

- Institute (CCI) and shall operate in the conventlona] dual -

mode education system.

(17) The University shall also be a State . Agriculture
University and shall be partner in growth and development
of Agricultural Research and Education under National
Agricultural Research System especially in the State of
Manipur and north eastetn parts of India. -

(18) The University may start Satellite/ Cable Television

. Channels, Radio/fM Channels, and Community Radio

Stations or use online platforms to impart education to the.

masses with prior license s/approvals from eompetent

“authorities.

(19) The Universxty shall ha'~ the powers to take and use

the services of any person o. any organization as Advmors ‘
or Consultants, paid or unpald honorary or on commission

_.__basis. It may include scmm__cmzensle.ldczs_m.mnmd

employees/persons.

(20) The University shall have the poWer to appoint,
provide support to eminent/talented people as scientist/
senior scientist/ fellow/ senio: fellow et cetera.as it may
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‘ thi'nk fit along with pdwers‘_}t,éf‘gg'ant all such titles_. -

(21) The University shall conduct deep research and also
offer various courses on ChausathKalas (sixty four kinds
of Vidyas or Kalas) or 64 forins of arts which is believed -
to have exisicd in ancient India in Vedic times including
various forms of dance, draiia, literature, fine arts et
cetera. o . ro - S
(22) The ‘University may conduct extensive research,
surveys, training and implement any schemes for the
public’and public welfare anywhere in the State such as
(including but not limited to) Free Wireless Internet, Free
Food, State Library, Creating Greenery and Forest, mass
agriculture, literacy mission, distribution of free plants,
seeds and books, conducting health and awareness
campaigns on various issues, conducting research and
offering sustainable low cost housing et cetera. This can
be done and implemented with the collaboration of
 various departments and agencies of the State. ,
(23) The University 'may create unique platforms to
promote the State; its culture, tourism, investment and
local talent globally. o ' R
~(24) The University shall carry license and permission to
conduct research on any subject and any such research
‘conducted in the University or by the University shall
automatically be an intellectual property of the -
University. - ' ' - ‘

(25) The University shall carry license and permission to -
start all departments, schools of studies, and .colleges of

'

study at all subjects and at all levels.
(26) The University. 'shall -have the powers to provide
instruction through  correspondence. courses/ distance
education” and" it shall have the powers to declare..a_
college, department, center or campus as an autonomous
college, d'epartment, center-or campus, réspectiyely
‘provided the guidelines laid down by the appropriate
authorities are fulfilled, ‘ I
“27) Any college/ institution by whatever name it may be
] ichri I'maintained by the university be
treated as its constituent unit and shall have all the
privileges of University. o o

(28) The Chancellor, after consultation with the

- Goéverning Board, may create new Schools of ‘Smdies‘on
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any subject or any field and may abohsh or restructure
the existing Schools of Studies keepmg in view the
contemporary needs of the local, state, natnonal and

~ international level.

(29) The University shall also. be a State Research
Institute thh a focus to promote, stlmulate and

activrty in all sub_]ects

(30) The University is empowered to do self-cemficatxon,
which shall be exempted from obtammg any permlssxon,

" approval, license, cemﬁcate, no objection ccmﬁcate ,
~ authorisation or any other document f‘rom the State

Government or any entity or autonomous body created by
the State Govemment or under any State' Act or Central
Act msofar asitis appllcable to the State. -

_ (31) The University shall have the powers to provide for -
the equivalence of degrees, diplomas and certificates of
the students completing their courses partnally or in full
from any other University, Board Councll or any other
competent authority.

 (32) The Umversxty shall be an mtematxonal Iegal
personalny and shall be an mtematxonal orgamzation, sui
generis. 5 ,

(33) The Umversnty may prowde for dual degree,
diploma or certificate’ and’ simultancous degree or-
diploma or certificate provided such courses are approved
by UGC and other competent authorities. « TR W7

(34) Any person holding a duly issued vahd photo _
xdentrty\ card of the University shall have the freedom to
enter, stay and move freely throughout the State unless
specified otherwise from tlme to txme by the Central and

~ State Government. BN '

(35) The University may establish, recognise or affiliate- )
any number of campuses, cent~"5, colleges or institutions

3 msndetheState . .

(36) The State or any Mlmstry or any Department orany

_goyrmuwmaLagenc y may cenasult-the YUniversity forits

Expert Opinion or guidance on ' any matter. The
University subject to its resources may guide: and advise
them suitably. 2 : :

(37) The Umvebrsnty shall commit itself to uphold hrghest
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standards of integrity and goad governance and to follow

 ethical practices in conductmg its activities.

(38) The University shall constantly try to take, maintain

“and update the membership of as many ‘as reputed online

libraries, research papers and platforms . of online
resources and make it available for the use of its students
and faculty

25 For the purposes of one or more of the objects of the .
University, it may in accordance with the guidelines and

at the discretion of the Chancellor — (a) be a member of Ventures.
. any company, orgdnization, association, society, trust or
_partnership; (b) form, manage or participate in the

formation of a company, association, trust or pannersbxp.
(c) enter into a joint venture or joint undertaking or
agreement or memorandum .of understanding with
another person, persons, companies, organizations,
institution or any University; (d) to do everything for the
fulﬁlment of its powers and objectives. ~

26. (l)The Umversnty shall be eligible to seek, apply and
accept.  accreditation/ membershnp/ recogmtnon/
registration/ award/ listing/ rating et cetera, from any

respective national and international accreditation, -
- recognition, auditing, controlling, listing, academic,

professional bodies, associations, organizations and other
institutions and various authorities for the benefit of the
Umvers:ty, 1ts students, facuity, staff and public in
general,

(2) The Umversxty shall comply and apply to ISO 9001 -
Quality Management System (QMS) and ISO 14001 -
Envnronmental Management System (EMS) and shall
always be an ISO Certified University from a reputed and

recogmsed 1SO auditing and certifying -agency affiliated -
to a reputed international agency/body which shall be a

member or signatory of the International Accredxtatxon

-Forum (1AF).
27.(1) The Umversnty may collaboratc tieup and have

any kind of agreement or understanding, enter into

faculty or student exchange _programs or credit sharing or

co-certification or joint certification including use of
.syllabus, text books, training material, -or use of the

facility or use of infrastructure et cetera with any Indian

or Foreign University/ Institute or Organization in

whatever' way it deems fit for the fulfilment of its

Corporations

and

joint
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bbjecnves |
(2) The Chancellor may also appomt quahf ied Ind:an or
Foreign Nationals / Scientists/ Academicians as Emeritus/
Special/ Research/ Honorary/ Vlsmng/ Meritorious/
Distinguished/ Umversnty/ Clinical/ Adjunct/ Teachmg;
Collegiate Professor or as a Professor or with whatever -
name it may call it under special category with a rank and
grade equivalent to that of Indian or University Professors.

. However all such posts and appomtments under such

special category shall e honoe 2id vonuntary All those -
appointees appointed under special category shall not be
entitled to any kind of salary except some customary

_ privileges including "but not limited to travelling and
housing allowances or honorarium as allowed as per thc
terms and conditions of appomtment ~

(3) The Umvers:ty may recognize the -educational
degrees/diplomas of any native or forexgn University or
of an educational institution, and may grant or fix the

equivalency and standard of various dezrees of the

University with those degrees

G Thc University may appoint its re;ireseﬁtatiires,
resident/ regional Commissioners or its Ambassadors in

~any region/ state or country for the purposes and

objectives it may deem fit.
(5) The Umversnty is hereby declared fit and ehglble to

~ apply from time to time for the appropriate membership

category and it shall have cooperation and active
association ./ membership with the University Grants
-Commission- (UGC), the Association of Indian
Universities (AIU), the Council of Boards of School.
Education in India (COBSE), et cetera including all other
such associations, councils, boards and related Chambers
of Commcrce and Industries,

(6) The University shall co-operate, coordinate and tie-up
‘'with various national and in’ national educational bodies.
/ orgamzatlons including upex professional® bod:es for
greating various course<, quality content and ﬁducatxonal
~programs et cetera;
(7) The University may sign cooperation agreement with
all the Universities and other institutions in the State of
Manipur which may include knowledge/ information
sharing, facility / infrastructure - sharing, dual degree,



26
faculty/ student exchange et cetera.

(8) The University may start, acquire, venture, partner or
own the Universities or Specialized Institutions in other
parts of Indxa and the  globe subject to conforming to the
rules and regulations of such place or territory.

(9) The University shall partner, tie-up or enter mto an
agreement with Indien Institute of Management’s (IIM’s)
~and Indian Institute of Technology’s (IIT’s) for .
development of quality content and programs. The
agreement may include knowledge/ information sharing,
facility or faculty sharing, dual degree programs and
consultancy ' for developing a world-class School: of
Studics or anything mutually beneficial.

(10) The University may acquire or own any Trust,
Society, non-governmental organization or entity
registered under any enactment and the properties owned
- by them anywhere in the country for the attainment of its
- purposes and objectives. '

(11) The University shall wtablish secured international '
“seed and safety vault in the State of Manipur with such
National and International collaboration as may be
_ requlred

(12) The Umversnty shall be the foundmg member and
‘host partnér of the International Federation of Indian
Universities, the International Free Umvcrsmcs Adiliance,
and the Federatlon of International Universities.

13) The Umversxty shall establish a world class science
observatory in the long term and shall offer short term
courses on astronomy and its related sciences in
association with the related professional bodies and shall -
obtam ‘membership and guidance of the Astronomical
'Socnety of India and the International Astronomxcal
Union.

(14) The Univérsity shall offer varlbtls academlc titles
and professorships such as’ Distinguished Visiting
Professor, Vnsntmg Professor Emeritus Scientist, Semor
acxentxst, Junior Scxentlst, Emeritus  Professor,

lntematlonal Fellow, National Fellow et cetera. This shall
be a special - initiative of the -University to attract
distinguished academicians/pérsonalities for short term
period to teach course in their area of expertise, foster
multiculturalism, diversity, international exposure and
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academic excellence and also the development and
evaluation of research, faculty development prograni/
seminar, conducting special course / expert workshops,
developing grant projects. The Umversnty shall pubhsh a
separate set of rules and regulations for the sar, ‘

28.(1) There shall be a State Agvisory Councll of the
Umversnty

{2) The State Advisory Council of the University shall be
constituted by the Governing Board in consultation with
the State -Government and it shall provide all the
necessary guidance, assistance, and 1ocat support

~ whenever required by the Umversnty

" (3) It shall also consnst of reprcsentatlves from ‘the State

Govcmmcnt and eminent personalmes mcludmg people

from the State of Manipur,

. (4) Tt shall frame rules and criteria for the selectxon of

local candidates for the admission and it shall also
function as a selection committee for the selection of
students from the State of Manipur under reserved
category.

é) It shall serve as an advxsory body to the University
which may advise and assist the University in- drﬁ'mnt
aspects as required from time to time.

6) The Chancellor ‘may bricf the State Advxsory Council’
of the University on any matter concemmg the University
and seek guidance and opinion on various Maticss.

(7) There shall be an Internal Quality Assurance -Cell
(IQAC) of the University and an External Quality
Assurance Cell (EQAC) of the University. The External
Quality Assurance Cell (EQAC) of the University shall

_work directly under the directions and guidance of the

State  Advisory Council of the Umvgrs:f.y whiie - the
Internal Quality Assurance Cell (IQAC) of University .
shall report to the Chancellr. :

(8). The periodic reports suomitted by the lntemal Quahty

Assurance Cell (IQACY of the University and External

Quaiity Assurance Cett-(BGAC) of e Umiversity sttt
also be placed before the State Advisory Council of the

- University for its suggestlons ,

- (9) It may call for any - -information relatéd to the

University and it shall be the duty of the University to
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fumish all such information which is available with the

University.

* (10) This shall also work as a chain Iinkége between the

University and the Government for effective

- coordination,

(11) There shall be a'se{parate State Development Council
which shall be chaired by the Chancellor of .the

- University which is to be constituted by the.Goveming

- Purposes  and
powers of  the
University.

-Board and it shall be dedicated to the public _policy,

planning, promotion, research and development of the
State of Manipur in total and it shall constantly work-and

~ coordinate with various state /central Governments and
_ international  agencies, organizations,  including

companies or corporate entities for the promotion of the
State of Manipur in total including its culture, heritage,
tourism, language, human resource development, skill

~improvement and its infrastructure developrent,

(12) There shall be an International 'Planning and

“Advisory Board of the University which is to be

constituted by the Governing Board of the University for

the promotion and Ppropagation-of the University, national .

and international collaboration, scientific and academic
excellence, assistance and expert guidance on various
matters, replication of University model and for the
overall development of the University. It may consist of
various eminent personaiities and peoples from various -

-cultural backgrounds including eminent educationalists/

scientist et cetera and it may assist the Governing Board
and the Chancellor whenever required. They shall aiso

- assist, . advise and “indicate the lines on which the
- University shall develop. : " : '

(13) The Uﬁivefsity shall always. strive towards overal|
development and promotion of the State of Manipur
including extending complete support in all possible
ways and in all aspects including extending advisory

services, rural development, infrastructure development,

promotion/ protection / preservation of culture/ language/
tradition/ heritage of the State, tourism promotion,

£

cetera.

29.The purposes and powers of the University shall be
the following, namely:- i) to disseminate and advance

knowledge by providing instructional and research
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facilities in such branches of learning as it may deem fit;
to make special provisions for mtegrated courses in
humanities, social sciences, science and technology in its
educational programs; to- takc appropriate measures for
promoting innovations in teaching-learning process and
interdisciplinary studies and research; to educate and
train _manpower for the development of the country; to
establish linkages with industries for the promotion of
science and technology; and to pay specnal attention to
the improvement of the social and economic conditions-
and welfare of the people, their academxc, cultural
creative ‘and intellectua development' ii) to provide
quahty education, training to the masses at all levels and
in all subjects; iii) to promote, support, recognize and
accredit the. concept of free education and its movement;

- iv) to make provision for provxdmg, upgradmg and
promoting holistic and inclusive education and training
and research in such education as set out in the objects,
and to create an enablmg and conducive environment for
the ‘pursuit of such education in close cooperation ‘with
-other experts, scholars and interested persons in India and

- abroad; v) to provide instruction, teaching, trainmg, and
coaehmg in' the field of secondary, senior secondary,
hlgher, technical, professnonal education; and to make
prowsxons for research, advancement and dnssemmatxon-
‘of knowledge. And to provnde for instruction in such
branches of learning as the University may think fit
including but not limited to profess:onal ‘vocational and
technological studies; vi) to set up a consortium of
international partners, institutions, Universities and .
friendly countries in furtherance of the ob_;ects of the
University; vii) to generate and maintain resources
through consultancy services, continuing education
programs, national and mternattonal collaboranons and
intellectual property rights; vin) to provnde for mstructlon
in such branches of learning as the Umversnty may, from
time to time, detemnne ~+d to make provisions for

~ research and for the advs .cement and dissémination of
knowledge; lx) to establish such special centers and
§mclghzed \aboratories and such other units for research
and instruction as are necessary for the furtherance of its
-objeets. x) to.establish, recogmze and to support any such .
University, Institute, college or school as the Umversnty :
may deem fit to achieve any of its ob_)ectlves especlaﬂy to
promote and populame the concept of free education and ‘
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its movement; xi) to plan and prescribe courses of study
and training for degrees, diplomas, certificates or for any
‘other purpose; xii) to recognize, accredit, affijiate,

derecognize, disaffiliate, start and support any University,

any institute, any schol, any college, any organization,

any certification or any program of any kind for the

fulfilment of the purposes of the University; xiii) to
inspect colleges and institutions affiliated, recognized,

accredited”  or . seeking - affiliation /
accredntatlon/recogmtnon with the University; xiv) to
prescribe and update conditions for the course of
instruction/examinations and conduct examinations and
to grant qualifying certificates to successful candidates in
- all subject and at all levels. Xv) to institute and to confer
degrees, titles, diplomas, certificates and other academic
distinction of any type and also to confer honorary
degrees, ad cundem degrees or other distinctions,
honorary Professorshlps or other academic distinctions in
the manner prescribed; xvi) to hold examinations,
conduct coachmg or training and to grant diplomas or
certificates to, ‘and confer degrees and other academic
distinctions on, persons who have pursued a course or
- training of study or conducted research in India and’
anywhere in the world including any of its centers, in the

~-manner laid down by the Statutes, Ordinances, Rules or
regulatxons, xvii) to Institute Professorships, Readerships
and Lectureshlps and other teaching and academic

posnions, required by the University and to appomt'
persons to such Chairs, Profdssorshlps, Readershxps and

Lectureships and other teaching and academic positions;

Xviii) to appoint visiting professors, Emeritus professors,
Research Professors, consultants advisors, coordmators, v
counsellors, scholars and suth other persons who may
contribute to the- advancement of “the objects of the
University; xix) to- recogmze ‘persons - as professors,
associate professors, or assistant professors or otherwise
as teachers of the University; xx) to create administrative
and other posts as the University may deem necessary
from time to tlme and make appomtments thereto xxi) to

k [e]

facullies employees, including their code of conduct
xxii) to establish and maintain various centers of learning
or training at all levels and across all subjects i in India or
outside India, as may be determined from time to time;
xxiii) to admit institutions situated within its Jurlsdlctlon
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as the University institutions and to confer or to withdraw
all or =3 iy of those privileges in accordance with such

conditions as may be laid down by its Statutes,

Ordinances, Rules or Regulations; xxiv) to establish
University Main Campus- and Headquarters in the State
of Manipur, and to establish, recognize or to have or to

maintain campuses, training centers, regional centers,

academic centers, research centers, skill development

centers, . vocational training =centers, colleges, study

centers, learning centers, institutions, colleges, schools,
Off-Campus centers, research stations, extension centers, .
finishing schools either direct/indirect/virtual/affiliated
mode anywhere in the State of Manipur and elsewhere in

India. or abroad as it may deem fit: Provided that the

. University may, with the approval of Governing Board,

establish such centers anywhere outside India; xxv) to
affiliate, recognize or collaborate with any other college,

University, research, institution, industry association,
- professional association, or to develop and run specific
educational research programs, vocational training,
exchange programs and any such programs anywhere in
India or abroad (outside India) which the University may
“consider appropriate for - students, faculty members,
general public and others, xxvi) to recognize the various

courses and programs offered by the individuals,

institutions, and organizations in various -streams of

- education offered in the multimode - methodology of -

teaching; xxvii) to undertake surveys, studies, and
consultancy for any organization in India or overseas;
xxviii) to develop, register and license all forms of

Intellectual Property rights, including inter alia patents, -

trademark and service marks, copy rights, know-how et
cetera; xxix) to conceptualize, design, develop, produce,
‘recognize, support, manufacture and to ‘market various

products, equipments, .and machinery as part of the
research, development and vocational training activities;

XXX) to co-operate or collaborate or associate with any
other University or authori , or institution’ of higher
_learning. or any other public or private body, having in
view the promotion of purposes and objects similar to

those "of the University, in' such ‘manner as may be

prescribed and for such purposes as may be determined
_or agreed upon by ‘the University; xxxi) to- detcnmne‘

standards . of admissions, including examination,

evaluation or any other method of testing, to the '
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University, and the institutions maintained by or admitted
to the privileges of the University; xxxii) to create higher |
levels of intellectual abilities, to promote self-esteem,
personality development, and skill enhancement; xxxiii)
to develop, offer and to institute' various vocational
certificate and diploma courses, Personality Development -
Studies, Executive Development Programs; Life Skill
Education, Bridge courses for Technical/non-technical |
Students and various specialized training programs at all
subject and at all levels; xxxiv) to institute, maintain and-
manage. University, its colleges, laboratories, libraries,
museums and other institutions necessary to carry out the
objécts of the University; xxxv) to affiliate colleges,
institutes, centers and schools to the University as
affiliated, professional or post-graduate colleges under '
conditions prescribed and to withdraw affiliation from
such colleges and institutions; xxxvi) to approve colleges
and schools providing courses of study for admissiori to
the examinations . for titles and diplomas - and ‘the
secondary and senior secondary courses of the University
under conditions prescribed and to withdraw such
approval; xxxvii) to exercise such control over the

 students of the University through the colleges as will

secure their health. and wellbeing; xxxviii) to conduct
awareness campaigns on various aspects/issues and
actively participate in such awareness campeigns; xxxix)
to launch any academic or research programs, courses,
the discipline of education, training deemed suitable for
meeting the purposes and powers of the University; xI) to

- create academic, administrative and support staff and any

other necessary posts; xli) to organize and conduct
refresher _courses, orientation courses, workshops,

“seminars and other programs for industry -executives,

teachers, developers of courseware, ‘evaluator and other -

‘academic staff; xlii) to provide for. the preparation of

instructional materials, .including films, “audio -visual
communication, CD, VCD, DVD, online and other
software; xlifi) to recognize examinations ‘of periods of
study (whether in full or in part) of other Universities,
(nstitutions, or other places of: learning 8s equivalent to

examinations or periods of study in the University and to
withdraw such. recognition at any time; xliv) to create
Industry academia partnership by inviting industry in. the
University; xIv) ta start, recognizé, or to affiliate any -
industry/ organization specific program in partnership
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with any industry; xlvi) to institute degrees, dxplomas,
certificates and other academic distinctions on the basis
of examination, or any other ‘mode of evaluation and
. assessment as laid down by the Academxc council; xlvii)
to offer all types of courses and training at all levels and
at all subjects through all modes of education including
but not limited to traditional, residential, distant,
correspondence, open, online and vn‘tual modes; xlviii) to-
demand and receive payment of any fees from students
and all other fees including consultatlon fees and other
charges where the expertise/ suppu { of the UmverSuy, is
assets or Scholars has been sought by any corporate,
organization or mstltutlon et cetera. xlix) to establish
Halls and to recogmze, gunde, supervnse and control Halls
not maijntained by the Umversny and other
accommodation for students, and to withdraw any such
recoguition; 1) to supervise and control the resxdence and
dlst:lplme of the students of the Umvcrsnty, h) to
establish and maintain hostels, and under prcscnbed -
conditions, to recognize hostels not so estabhshed or
maintain, and to withdraw such recognition; lii) to create
all such posts as are required for the University and
. appoint persons thereto; liii) to provide and to recognize,
in the manner presc'ribed lectures, trainings and
instructions for the persons who are not pursuing a course:
of study in the Umversnty, and to grant dlplomas,,'
certificates, and awards to them; hv) to institute, and
confer various awards, fcllowshlps and - including
travelling fellowships, scholarships, medals and prizes in
the manner prescribed; 1v) to launch any acadcmlc or
research programs, courses, the dlsclplme of education,
training deemed suitable for meeting the purposes. and
powers of the Univeisity; ivl) to create academic,
administrative and support staff and any other. necessary
posts; lvii) to organize and conduct refresher courses,
orientation courses, workshops, seminars and other
programs for industry executives, teachers, developers of
. courseware, evaluator, ¢ r academic. Staff or to the
public and the masses in general; Iviii) to provide,
publish, support for the preparatic_.n of instructional
matenais—bovks texis, incl 75, CaSS - =
v:deo cassettes, CD, VCD, DVD and other software; lix)
‘to innovate -and impart educatlon/trammg through any
means of communication, such as broadcasting,
telecasting, the internet, open and distant learning,
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cofrespondence _courses, online, e-learning, seminars,
contact programs or the combination of any two or more
such means; Ix) to recognize examinations of periods of
study (whether in full or in part) of other Universities,
Institutions, or other places of leaming as equivalent to
examinations or periods of study in the University and to
‘withdraw such recognition at any time; Ixi) to create
Industry academia partnership by inviting industry in the
University campus and other University . centers for
‘mutual benefits; Ixii) to enter into, carry out, vary, or
cancei contracts, memorandum of understandings, and
‘agreements; Ixiii) to c¢reate, amend and cance! the rules
and regulations to fulfil the purposes and powers of the
University; - Ixiv) to seek and to give accreditation/
recognition/ certiﬁcatlon from/to respective national and
international accreditation/ recognition bodies, other
Academic Instxtutnons, and authorities for the benefit of
the. Umversxty, its students, faculty and public in general;
Ixv) to ensure that the standard of the degrees, diplomas,
certificates and other academic distinctions of a “high -
standard; Ixvi) to make arrangements for promoting
"health and general welfare of students and employees of
the University; lxvn) to regulate and enforce discipline
among the students and the employees, and to take such
disciplinary measures in this regard as may be deemed by
the Umversnty to be necessary; Ixviii) to receive
benefactions, donations and gifts of any kind and to
acquire, hold, manage, lease, mortgage and dispose of
any property, movable or immovable, including tryst and .
. endowment properties, for the purposes or objects of the
 University or its constituent institutions, colléges
centers, and schools et cetera and to invest funds in such
- manner as the, Governing Board may deem fit; Ixix) to
govem, maintain, administer, dispose of and, save as
hereinafter provided, to invest all the property, money,
assets, and rights of the University, to manage the
business and all other affairs whatsoever of the
University, and to enter into engagements ahd to accept
obligations and 1iabilities without any restriction
whatsoever, in the same manner in all respects ‘as an

individual may manage his own affairs: Ixx) to. sell, buy,
exchange, lease, rent, grant or take on lease or rent, real
or-personal property or portions thereof on behalf of the

University, and. to acquire any essement over any
- property’ held by other persons or to consent to any
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easement whether public or private over any property of
the University; Ixxi) to enter into, vary, carry out or
cancel contracts on behalf of the University, to compound

_ or compromise any" action, suit or proceedings or any

debt or claim, and to refer any matter to arbitration; hxii)
to raise, collect, subscribe and borrow with the approval
of Governing board whether on a security of the property
of the University, money. for the purposes of the
Umversxty Ixxiii) to recognize for any purpose, either in
whole or in part, any institution or members or students
thereof on such terms and conditions as may, from time
to time, be prascribed and to withdraw such recognition; -
Ixxiv) to provide for research and the advancement and
dissemination of knowledge, Ixxv) to co-operate and .
have an association, understanding with other
Universities, Institutions, authorities or Governments for
promoting the purposes of this Act; Ixxvi) to provide
“Education for All” which includes formal and informal
modes of instructions keeping in view the literacy and the
educatlonal needs of deprived sections of the society by
establlshmg informal educational centers in and outside

the State of Manipur and overseas as to achieve

maximum percentage of literacy and education at least up
to the level of matriculation; Ixxvii) to create, search,

provrde multnple opportumtles, employment, talent,
placement solutions et cetera for students and to one and_
all; Ixxviii) to take and bring educations to the rural and
tribal parts and to provide education -and training to
deprived class; Ixxix) to demand and receive any kind
charges and fee including but not limited to consultancy,
subscriptions, deposits, fines and such other payments,

and to effect payment of any monetary obligation; Ixxx)
to -take such steps as it thinks fit for the purpose of

- procuring and receiving contributions to the funds of the

University tc further the objects of the University, and, -
for ‘this purpose, to raise money in such manner as it
thinks fit; Ixxxi). to encourage sports, cultural,
extracurﬁcular and co-cw " ular activities for students,
staff and to the masses; Ix:.xii) to organize and to conduct.
inter-cultural, intra-cultural, competitions including

sports, games et cetera for students; Staff and O the
masses; Ixxxiii) to make provision for research and
advisory services and for that purpose to enter into such -
arrangements with other institutions or bodies as it may
deem necessary; Ixxxiv) to provide for the. printing,
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reproduction, and publication or research and other work
which may be required.by the ‘University; 'Ixxxv) to
-appoint bankers, and any other officers or agents whom it
may deem expedient to appoint, to determine any matters
relating to the selection and period, terms and conditions
of appointment of such persons; to determine and control
all matters relating to the opening, use and closing of any
such bank accounts as it thinks fit to have, and to cause
proper books of account to be kept and audited for all
sumsof money received and expended by the University
and for the assets and liabilities of the University so that
the books give a true and fair view of the state of the
University’s affairs, and explain its transactions; Ixxxvi)
to determine the terms of service and general conditions
relating to the employment of faculty, officers or any
other administrative, clerical, technical and support staff,
and to establish, disestablish, or otherwise make or
discontinue financial provision for appointments to such
posts; Ixxxvii) to determine the salary scales and general
" rates of payment for all categories of Faculty, Officers ,
and other Staff appointed by the Uni‘versity and for other
persons commissioned to give services to the University,
and to appoint and employ such persons, pay their
salaries, wages or fees, and, subject to the provisions of
this Act, its Statutes, Ordinances, Rules and regulations, .
~and to terminate their appointments; bexxviii) to make
provision, so far as it thinks fit, for schemes of insurance,
Superannuation, - pensions or retifement benefits for
persons in the employment .of the University and the
wives, widow\s, and dependents of such persons, to
- subscribe to. benevolent and other such funds for the
benefit of such persons, and to make such payments as it
thinks fit to such persons; Ixxxix) to make provision for
research and advisory services and with these objects 15
enter into such arrangements with other ‘institutions or
with public/private bodies as may be thought desirable;
xc).to provide for the printing and publication of research
and other works which may be issued by tht University;
- Xci) to appoint scientists/ senior scientists/ scholars,
teachers for research; xcii) to. provide teaching, research,

development, consultancy or other services for public or
private entities; xciii) to assist or engage in the
development ar promotion of the “‘University's research or
the application or use of the results of that research; xciv)
to prepare, publish, distribute, market or to license the
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use of litcrary or artistic work, audio or audiovisual

material. or computer software; xcv) to commercially .

exploit a faoihty or resource of the University, including
but not . llmltod to, study, research or knowledge
developed by or belonging to the University, whether
alone or with another entity; xcvn) to promote and
conduct agﬂcultural/ horticultural research activitics and

programs; Xxcvii) to start, establish, recognize and to

support an alumni association of the University; xcviii) to
pay special attention to the mprovement ‘of social and
economic welfare of ths peupic by aeveloping suitable
prograins in all aspects of life; xcix) to promote. interest
in the life, litcrature, languages, and culture of State and

the Nation;, c) to estabhsh schools of studies ‘and courses’

in disciplines reievant to the life, needs, ‘and aspirations

of the people and their geographical and industrial -

. profile; ci) to prov:de adequate facilities for the

educational and professional advancement of socially,
v cconomxcally and -educationally backward and under.
'pnvnleged community from rural areas; cii) to create an
opportunity for appropnate academic and professional
education for men and women; ciii) to promote interest in
physncal efficiency and excellence in sports, and social
service among the youth civ). to associate or admit any
educational institution, college or school with or to the

nvxleges of - the University by way of affiliation, .

recognition or approval cv) to grant, withdraw or mo 1fy'

either in whole or in part, affiliation, recognition,
" approval, accredltatlon of any educatlonal institution,
college or school; cvi) to instituie, .mtnate, start, fund,
_recognize,. promote and to- manage any department/

bureau including but not. limited to Printing and

Publication Department,- Informatmn Bureau, Bureau of
Student Welfare and Support; Employment Bureau et
cetera within or. outside the Umversxty, cvil) o make
~ provision for: the various activities including- but not
limited to continuing educatlon, adult education, skill
education, vocational st “es, extensfon services, ‘extra
mural teaching,” sex ecacation and other recognized
~ education activily, - physical education, National Cadet
Corps,  National Service ~Scheme, National Sporis
‘Organization, the Bharat Scouts and Guides, Indian Red
Cross, | _military training . and 'such * other recognized
" activities, various sports and athletic activities et cetera;
cviii) to make arrangements for training ‘for competitive
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- examination for recrnitment to the services under the
Union and State Governments; cix) to act as trustees or
managers of any property, legacy, endowment, bequest or -
gift for purposes of education or research or otherwise in
furtherance of the work and welfare of the Umvers:ty,
and to invest any funds representing such property,
Ie'gacy,‘; endowment, bequest or gift, if not immediately
required, on such security as the University may deem fit;
‘cX) to enter into contracts, establish trusts, act as trustee,
soiely or jointly wiin any othsr person, and employ and
act through agents; cxi) to approve, honor, recogiiiz® aid
to ' execute any agreement, instrument, .. document
Memorandum of Understanding, done or agreed by the
University or by the Chancellor in any capacity; cxii) to
erect, provide, equip and maintain libraries, laboratories, |
lecture halls, halls' of residence, refectories, - sports
. grounds, playing fields, memorials; museums,
observatories, and other buildings or things (whether in
Manipur or elsewhere) necessary . or suitable or
convenient for any of the objects of the Umvers:ty, cxiii)
to hold ‘public - lectures, seminars, campaigns and to

undertake publishing and bookselling; cxiv) to research, =~

recognize, support, protect, preserve, promote, research
and to recognize any / all subjects/ fields at all levels
including but not limited to ancient/ traditional/ oriental
Indian System, -Sciences and Technologies, local State
. culture, Traditional medical/treatment systems, healing
therapies, Yoga et cetera and matters related thereto; ¢xv)
subject to--any limitations or conditions imposed by
statute, to invest any amount of money appertaining.to
the University by way of endowment, whether for general
or special purposcs, and such other moneys as may not be
immediately required for curreni expeuditure, in any
investmcits or - securities or in the purchase or
improvement of land, with power from time to time to
~ vary any such investments, and to deposit any moneys for
the time being not invested with any bank on deposit,
savings. or current account; ¢xvi) to make %gifts for any
charitable purpose or to any charitable organization;
cxvii) to take such steps as it thinks.fit for furthering the

objects and interests of 'the University by making
provision for teaching and research, for the printing and
publication of research and other works which may be
issued by the University, and for the welfare of the
Faculty, the staff and the students of the University; such
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steps to inclyde the provision and maintenance of
grounds,  recreation facilities, Luildings, premises,
farniture, equipment and other means required for
carrying on the werk of the University and maintaining
its efficisiuicy and well-being; cxwiii) to enter into
agrecniciits and other relationships with.other institutions
Cor bodies, whether academic or otherwise, for such

purposes as. the Council may determine, including the -
embodiment within the University of any other institution

or body and the taking-over and assumstion of the

nroperty, righte, zrivileges and liabilities of such other
institution: or body, cXix) to accept, recognize and certify

any person who have or who have not received their
instruction at the umvers:ty, or in any affiliated college or '

institution, who may be admitted as candldates for

examination for standing or for any degrees, honours, ;

scholarshlps or certificates of proficiency authorized to

be granted or conferred by the university on such

conditions as the Chancellor may from time to time
determme, ¢xx) to exercise such other powers accorded
to it and to do all such other acts and things as may be
‘necessary, incidental or conducive to the promotion of all

or any of the purposes and powers of the University -

- aforesaid or not but not mconsnstent therewith, as may be
requisite to further the. purposes ‘and objects of this Act;

cxxi) to act and to execute all powers and objectwes of
the University given not only in this section but also’

anywhere in this Act or by Statutes, ‘Ordinances, Rules
and chu.ar-o made thereafter; cxxii) to do anything.
and evorythmg for the fulfilment of its Powers and
. Objectives and for the matters. and incidents related
thereio; cxxiii) to pursue any other ob;octlve as may be
approved by the Govemning Board.

30. (l) The’ Chanccllor shall have the powcrs to appomt
anyone as the President of the University in consultation
with the Governing Board. (2) He shall have the power to
promote the University, th~ Free International Education

for Free Movement, the .nportance of Free Knowlcdge»

- Soclcty, the State, its culture et cetera in every possible
way. (3) He shall also lobby for the establishment of

more such Universities and institutes around the globe
and he -shall supervise, advise, guide and assist the
University in all matters concerned and related to the
' Umversnty (4) He shall hold office normally for three

The  President

of ~ the

‘University and

his Powers,
duties,  and
privileges.
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years and eligible for re-appointment ' unless
terminated/withdrawn or as specified by the Chancellor,. .
(5) The President shall supervise: advnse, guxde and assist
the University i in all matters concerned and related to the
University. (6) He shall be permanent ‘invitee to the
Convocations and award functions of the University. (7)
The President may be entitled to a fixed honorarium and
all such customary and standard privileges as may be
fixed by the Chancellor. (8) The President shall exercise
such other powers and perform such other duties as may,
be conferred on him under the prowszor-s of this Ac-t, its-
Statutes,  Ordinances et cetera or ° specnﬁcally
given/granted by the Chanceflor. : |

31 .(I) There shali be General Counsel of the Umversny General
" who shall be appointed by the Chancellor in consultatlorl_ Counsel of the
wuth the Govermng Board T o : Umversuy

* (2) The General Counsel shall be the Chief Legal Ofﬁcer
of the University. He is empowered t6 appomt other legal
represcntatwes on a case to case basis as to assist him or

. to represent ‘him or the University in a way he may deem

fit.

" (3) The General Counsel shall be assnsted by the Senior
and Junior Law Officer/s of the Umversnty Senior and
Junior Law Officer/s shall be full-tlme salarled taw ‘
- officers of the Umverslty

' (4) The General Counsel shall havé the 'ngm to
appoint/replace Senior and Junior Law Ofﬁcer/s of the
Umversxty in consultatxon with the Chancellor

(5). There shall be Office of the Gencral Counsel (OGC)
-which shall be. responslble for the coordination and
management of all. legal issues affecting the University
‘including ‘incubation centres and any other undertakings
or subsidiaries of the ‘universities. It shall advise the
Goveming Board, the Chancellor and the Umvers:ty s
academic and administrative units regarding a wide range
- of issues, . mcludmg contracts, regulatory compliance,
' ‘employmcnt law, intellectual property, student conduct,

Y e

(6) The goal' of the Office of the General Counsel (OGC)
shall be'to provide quality legal services promptly and
effectively and to assist in. minimizing lcgal risks and
costs efficiently, rehably and professionally | whlle
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supporting the thersnty s missions ;includin:g teaching,
_research, and scholarship

(7) The General Counsel shall not be consxdered ‘as an

employee of the University and shall not be debarred

from private legal practice. He is entitled to the

honorarium and other monthly allowances and privileges

asmay be dcclded by the Govcming Board.
(8) The Chancellor may  seek the legal advice of” the

General Counsel on all the |mportant legal, official and

conﬁdentlal matters.

(9) All the contracts which the Umversxty shail be pa.".‘,'

to shall be attested by the Office of the General Counsel
(OGC). - !

\(10) ‘The General Counsel shall exercise such other .

" powers ‘and perform ‘such other duties as may be

conferred on him under the provisions. of this Acf its

Statutes, Ordinances etc

32. (l) The Chancellor shall have the powers to appoint
'emmem personalities in any field or in their respective
field as the Patron/s of the University at his' discretion.
'(2) The Patron/s shall hold office for life unless
terminated/withdrawn by the Chancellor.. 3) The
Patron/s shall be the Advisors of the University:(4) They
'shall be permanent invitees to:the  Convocations. and
award functions of the University and they shall assist,
guide and support the University in every possible way.

The Patron/s of
the University,
their  Powers,
duties, and
privileges.

(5) The Patron/s, at all times, shall be the honorary -

officet/s of the University and shall not be entitled to any
kind of salary except the customary and standard
privileges, support services as may apply and as may be
required for proper functioning of his powers and duties
as Patron/s or as may be decided by the Chancellor.(6)
The Patron/s shall exercise such other powers and
perform such other duties as may be cont‘c'rred on him

under the provisions of th* Act, its Statutes, Ordinances .

et cetera or specifically gi- en/granted by.the Chancellor.

33.(1) The Chancellor sha'l have the powers to appoint

-eﬂmwnr-pwsumlhﬂcs in any {ieic i
field as the Brand Ambassador/s of the Umvers:tyat his

discretion. (2) The Chancellor shall have the powers to-

appoint any eminent personality as the Honorary
Chairman of the University., (3);The Brand Ambassador/s

The

’

and Honorar,
Chairman of the
University,
Powers, duties,
and privileges.

Brand -

his =~
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and Honorary Chairman of the University shalf and shall
have the power to promote the University, the Free
International Education for Free ‘Movement, = the
importance of Free Knowledge Socxety, the State, its
culture et cetera in every possible way. (4) They shall
assist, guide, promote and support the University in every
possible ‘way. (5)  They shall also lobby for the
establishment of more such Free/ near-free Universities
and institutes around the globe. (6) The Brand
Ambassador/s shall hold offi ice for life unless

‘terminated/withdrawn or 25 specified by the Chancellor:
" (7) The Hongrary Chairman/s shall hold office for a fixed

term of three years and they are eligible for re-
appointment. (8) They shall be permanent invitees to the
Convocations and award functions of the University. (9)
The Brand Ambassador/s and honorary Chalrman, at all
times, shall be the honorary officer/s of the University
and shall not be entitled to any kind of salary except the
customary and standard privileges, support services as
may apply and as may be required for proper functioning
of his powers and duties as Brand Ambassador/s or
honorary Chairman as may be decided by the Chancellor.

(10) The Brand Ambassador/s and Honorary Chairman

shall exercise such other powers and perform suchi-other
duties as may be conferred on him under the’ provisions

of this Act, its Statutes,' Ordinances et ceteta -or .

sp'eciﬁcally given/granted by the Chancellor.

34. (1) The present Secretary of the proposing body who
is an eminent national level social activist, constitutional
expert and the founder of the International Education for -
Free Movement shall be the First Founder of the
University in his individual capacity. h

- (2) The Founder shall be the prmcxpal holder of . 1he

University as an individual and he shall be the Principal
Chief Supcrvnsor of the University.

' (3) The Founder shall be the ex-officio invitee to all the

meetings of the University. He shall also be the ex-officio -
member of -all Boards, Councnls and authorities of the
University, :

(4) The Flrst Founder shall be the first Chancelkjr of the
Umvers‘ty

,(S)The Founder - shall be the Chancellor-in Charge,

- whenever the Chancellor post remains vacant or
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Chancellor is on approved long leaile, if any.

(6) He shall be the permanent invitee to the Convegations

2aid award functions of the University.

(7) The Founder may require any officer of the
-University to furnish him with the information 3id aii

papers or copies thereof relating io any matter concerning «

the Usniversity at any point of time. The Founder may

also request further consideration of the matter by the -

authorities or officers concerned or place his views
" thereon before the Governing Board for thexr due
: considerataon or may do both..

(8) The Founder and the Addmonal Foundcr, at all times,
shall be the honorary officer/s of the Umversxty and shall
not be entitled to any kind of salary except the customary
and standard prlvdeges, support services as may apply

‘and as may be required for proper functioning of his -

powers and duties as Founder / Additional Founder or as
may be decided by the Governing Board.

9) The Foundcr shall always be a State Subject of the
State for all purposes and state laws shall apply..

(10) The First Founder shall be Founder of the Umversrty
in his individual cq:amty for life at his pleasure.

(11) The Founder shall have the nght and pbwer to

nominate/appoint /change/ replace any suitable person as
the Founder / Co-Founder at his absolute wish, will,
discretion and with such terms and condmons at any
point of time. ‘

- (12) The First Founder shall appoint the next'Founder
- and he shall continue as Founder of the Umversnty until
he appoints the next ore. -

(13) The present designated Member Trustee of the
proposing body shall be the Additional Founder of the
University and shall have all such powers, privileges, and
honours as of the Founder and shall have the ’i"lght' and
power to nominate any uitable person as the Addmonal
Founder at his absotute wish, will, and dlscretlon

4 « o . :
—{11) The-Founder-shall also ene-ﬂaenﬁeh—eqw—pﬂwlege-wg 5 ther lego,-

such other powers and perform such other duties as may

be conferred on him under the provns:ons of th:s Act its

Statutes, Ordmances et cétera.

Officers of the 35.(1) The Chancellor; (2) The Vice-Chancellor; (3) The
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- following shall

be the officers
of the
University.

The Chancellor.

of ~ the
University, his

Powers, duties,
. (2) He shall be member ex-officio of the Governing

and privileges.

4

Registrar; (4) and such other officers as may be declared

by the Statutes to be the Officers of the University.

36.(1) The Chancellor shall, by virtue of his office, be the
Acting and Executive Head of the Umversxty and shall
preside ‘at the Convocations and award functnons of the
University. - '

Board, the Academic council and all such authorities of
the University and shall be entitled to be present at and to
address any meeting of any authority of the University.

'(3) The Chancellor shall be the Chief Executive
‘Authority,

Chief  Principal  Executive, Chief
Administrative Officer and Chief Academxc Officer of

' the Umvers:ty and shall exercise general supervision and

- . control over the affairs of the University and give effect

to all the decisions of all the authorities of the University.

(4) The Chanceltor of the Umiversity shall be the Special
Adbvisor to the State in an honorary capac:ty especially on
the matters of Education and Rural Development. He
shall also be the Education and Cultural Ambassador of
the State in an honorary capacity.

(5) All powers relating to the proper maintenancc of
discipline in the University shall stand vested with the
Chancellor,

(6) All the authorities ,and offices of the University shall-
be subordinate to the Chancellor. The Chancellor shall be
and shall have plempotzntnary powers of the University at
all matters pertaining to the University. However, he wnll
report to the Governing Board.

(7)) The Chancellor shall be entitled to a ﬁxed monthly

honorarium or a fixed monthly salary and all such
customary and standard privileges, support services as,
may apply and as may be required for proper functlomng
of his powers and duties as Chancellor or .as may be
Jdecided by the Govemmg Board '

(8) Every proposal for the cont‘erment of any honorary
degree shall be subject to the conﬁrmatlon of the
Chancellor and the Founder.

(9) The Chancellor may take action as he deems
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necessary in any emergency which, in his opinion, calls
for lmmedxate action. He shall in such a case and as soon
as may be thereafter, report his action to the officer,
authority or another body of the’ 'University concerned

who or which would crdmanly have dealt with the
matter » :

» (10) The Chancellor shall give effect to the orders of the
Govermng Board, and the Academlc Councul and all
other authormcs of the Umversxty -

(1 1) It shall be the duty of the Chancellor to ensure that
_ the provisions of this Act, ‘and the Statutes, Ordinances,
-Rules and Regulations and of any appropriate Instrument

are duly observed and he shall have and may exercise all -

such powers as he may deem necessary for the purpose.

(12) The Chancellor may, by ordcr in writing, annul any
proceedings of any of the authorities of the University
which is not in conformity with this Act and the Statutes,
the Ordinances, the Regulations, the Rules or any other
law for the time being in force: Provided that, before
making any such order, the Chancellor shall call upon
such authority to show cause why such an order should
_not be made and consider the cause if any, shown by such
authonty w:thm a reasonable time. :

(13) The Chancellor shall have the power to sign, venfy
_and enter into agreements, contracts, documents,
instruments and authenticate records on behalf of the
University and shall exercise such powers and perform
such duties as may be prescribed by the Statutes ’

(14) In all suits and other legal procecdmgs by or agamst
the University, the pleadings shall be sngned and certified
by the Chancellor and all processes in suits and
proceedings shall be issued to, and served on, the
Chancellor. '

(15) The Chancellor shall have the right to appoint,
suspend or dismiss any of the authorities. of the
University and to take measures for the interim
~ administration of the Umversnty Provided that before
taking any such action, the Chancellor shall give an
opportunity to such authority. to show cause why such an
action should not be taken. ,

(16) The Chancellor shall have the right to create,
appoint, suspend, abolish or dismiss any / all the
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cmployment, employees, staff, faculties of the University
including but not limited to the ministerial, technical and
inferior staff and to delegate any of the work/s as per his
discretion. He shall exercise supreme control over all the
employees, staff, faculties of the University. '

(17) The Chancellor shall have the right to create /
appoint any post and to appoint anyone for the post
which he may think fit. He shall also, be empowered to
outsource any service or the work of the University to
any organization, agency or to any person/s. This may be
done in consultation with the Governing Board.

(18) The Chancellor shall be responsible for the
‘execution of policies and measures approved by the
Governing Board in relation to the University and,
subject to such policies, the direction, supervision, and
control of the University, including its administration;
and for the maintenance of discipline within the
University and any of its centers.

(19) The Chancellor shall-have powers to resolve any
conflict in the manner he may think fit. In the event of
there being a conflict inter-se between the functionary or
functionaries or body or bodies and any other functionary
or body of the University, then the issue shall be referred
to the Chancellor and the decision of the Chancellor in

respect of such issue shall be final and bmdmg on the
Umverslty '

(20) The Chancellor shall have the power to change and
to relocate the University Headquarters and the
Admxmstratxve Campus or the Mam ‘Campus of the
University to any location or place in the State, subject to
the approval of the Goveming Board. He shall also have
the powers to establish Main or additional Administrative
Campus/ Research Campus at any location in or outside
Manipur, subject to the approval of the Governing Board.
This is in addition to all such powers which may exist.

(21) The Chancellor shall,- if present, be entitled to atténd
any meeting of any Authority, body or Committee of the
Univessi

(22) The Chancellor may, upon the recommendations of
the Governing Board, remove any person from the
membership of the Governing Board or Academic
Council: Provided that before passing such resolution the
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Govemmg Board shall provide the member conoerned a.
v fau' hearing. :

(23) The Chancellor shall also have the powers to(a)
direct Officers, Faculty members, Teachers and other

- employees of the University to take up ¢ such assignments

in connection with examination, adm‘lmstration and such
other “activities in or for the University as he may
consider necessary for the purposes of the University; (b)
sanction by re-appropriation an amount not exceeding an
amount prescribed by the Governing Board for an
unforeseen item not provided for in the budget and report
it to the Governing Board at the next meeting; (c) create,
re-designate and fill contract, temporary posts in.such a
manner as may be prescribed by the Statute; (d) make
appointments of any employees of the University in such
a manner as may be prescribed by the Statutes; (e)
suspend, punish and remove, in accordance with
prescribed procedure, from service, the faculty, Officers,

Teachers and other employees of the University; ()

delegate, subject to such conditions as may be prescribed,
any of his powers under this Act to an officer of the
University; (g) appoint, teachers, faculfy, examiners or
reviewers and paper setters for all examinations of the

~ University and related schools, colleges, and institutions; -
(h) appoint foreign and local referees for cvaluatlon of
candidates for faculty positions; and () exercise and _

perform such other powers and functions as may be
prescribed by this Act, its Statutes, ‘Ordinances et cetera,

(24) The Chancellor is empowered to appoint an inquiry '
. officer or officers for the purpose of inquiry into any

matter which he may deem fit for inquiry. The inquiry
officer or officers, mqunring under this Act, shall be
deemed to be a civil court for the purposes of section 195
and Chapter 26 of the Code of Criminal Procedure, 1973,

(25) The Chancellor may delegate to the Vice-Chancellor
or Registrar or any othe~ Officer of the Umversny with
such or any of his powc s under this Act or the Statutes,
as he may specify. ‘-

(26) The Chancellor shall perlodlcally submlt a detailed
"report of all his actions with reasons (whenever

necessary) for such actions to the Governing Board and
shall place them before such meetmgs of the Govemmg
Board for review. Tl ~

(Central . Act
no. 2 of 1974)
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(27) Any matter which needs ‘to comie 'be:for'e “the
Governing Board shall need the pre-approval of the
Chancellor and Chancellor shall give effect to all the

- decisions of the Governing Board.

' (28) He shall hold office normally for three years and ’
eligible for re-appointment and it will be as per the
decision of the Govemmg Board.

(29) There shall be the Office of the Chancellor (OoC)
whlch shall assist the Chancellor in all matters.

(30) ln-case it appears necesSary to have a Pro-
Chancellor, then the Chancellor shall appoint such person
as the Pro-Chancelior in consultation with the Governing
Board. In case of an appointment of a Pro- Chancellor
_then (a) The Pro- Chancellor shall be permanent ifivitee

“to the Convocations and award functions of the

- University; (b) The Pro- Chancellor shall exercise such

The  Vice-
Chancellor of

the University,

his, powers,
~ duties, and
privileges.

other privilege, such other powers and perform such other
duties as may be conferred on him under the provisions
of this Act, its Statutes, Ordinances et cetera or as
speclf' cally given/gninted by the Chancellor

3D The Chancellor shall exercise such other prmleg
~such other powers and perform such other duties as may
be conferred.on him under the provisions of this Act, lts
Statutes, Ordinances et cetera. |

37. (1) The Vice- Chancellor shall be appomwd by the
Chancellor in consultation with the Governing Board and
in consnderatlon of the recommendations of the selection
committee constxtuted by the Governing Board for that
purpose. ~

(2) The Vicc~Chanccllor of the Umversnty shall- be a
whole-time resident and salaried officer of  the
University. The terms and conditions of the service of the
Vice-Chancellor shall be such as may be prescribed by

the Act, its Statutes, its Ordmances or as decnded by the
Chancellor, - _ e

(3) He shall be the Prmcxpal Academic Officer and
-ﬂﬂﬂﬂpﬂL—Q——m_mcmty—and—,h&lr%c—rﬁﬁvfp&l—mr

Charge of all the academic activities of the Umversxty
'He shall also be the Chalrman of the Academic Council
ot the Umversny

(4) The Vlce-Chancellor shal' be a hlghly expenenced
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person w1th such proven academic credentmls

: (5) He shall hold office normally for three years and

ehgible for re-appmntmcnt and it will be as per “the
decision of the Governing Board.

(6) T'nerc; shall be the Ofﬁce of thie" Vlce-Chance!tor

(Och) Wthh shall assist the iw-Cnancex:or in all ~

matters.

(7) The Vice- Chancellor shall exercise such other

prmlege, such other powers and . perform such other-
_duties as may be conferred on him under the provisions

of this Act, its Statutes, Ordinances et cetera or
specificaily gnven/grantcd by the. Chancellor ‘

38.(1) The Registrar shall be appointed by the Chancellor
in consultation with the -Governing Board and
consideration of the recommendations of the selectlon
commlttee constituted for that purpose. .

(2) The Registrar shall be a whole-time resident and
salaried officer of the Umversnty The terms and
conditions of the service of the Registrar shall be such as

may be prescnbed by the Act, its Statutes. its Ordmances .

or as decided by the Chancellor.

" (3) The Registrar shall-be subordmatc of the Chanccllor-

and the che-Chanccllor and he shall be the custodian of

 the properties of the University as the Governing Board
- or the Chancellor shall commit 1o his charge. ‘

(4) The chlstrar shall be responsible for the due cusmdy
of the records and the common seal of the University and
shall be bound to place before the Chancellor, the Vice-

Chancellor or any qther aythority, all such information

The Registrar of '
the _University,
his powers,

duties

privileges.

and documems as may be necessary for the transactlon of -

their business.

(5) The Regnstrar shall be rcsponstble for the- propcr
administration. of th  Unipersity and for ,close

~ coordination and integration.. of teaching, research, and.

dissemination of knowledgc

(6) He ‘shall be responsqble for ‘the documem 3

preservation, record, and archlves of all records. -

(7 He shall have the powers fo conduct all the ofﬁcxal
and general correspondence within the University system,

and
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its Authorities, colleges, Institutions et cetera.

(8) He shall have the powers to look after the general
.administration, maintenance, cleanhness, and dlsclplme‘ -
at the University, its centres and i in their premises.

(9) He shall' be theChief State Public Informanon
Officer, Chief Welfare Ofticer, Chief Protocol Officer,
Chief Public Renatnon Officér and Chief Customer
Relatxon Ofﬁoer of the University.

(10) He shall have the powers to issue all notices
convening meetings of all/any authorities and commlttees'f
of which he shall be the Secretary, to keep minutes of
meetings cof all such Authorities and Committees.

However, no meeting’ shall be conveyed without:the
instructions of the Chancellor or the Governing Board.

(11) The Registrar shall arrange/superintend, conduct and

take steps to evaluate all the examinations/ test held/

conducted by the University, as directed by the Academic
- Council, Governing Board or by the Chancellor.

(12) The Registrar shall have the powers to inspect and
recommend new centres, colleges, institutions, schools of
‘the Univérsity and also to recommend for the termination
~ of the same. However, in any case the decision of the
- Chancellor shall be final and binding: '

(13) To manage, subject to the control of the (rovemmg
Board the properties of the University. :

(14) To prepare and to present the Governing Board the

" annual report of the working of University, the annual
statement of accounts and the budgets of the Univarsity

" for mext financial year, and to maintain properly the
actlon of the Umversnty : |

(15) The Registrar of a University shail, subject to the -
sanction of the Chancellor and subject to the Rules and
Regulations that may be framed in this behalf, control the
ministerial, technical and inferior staff of the University
'conc’emed.

B l6) The Registrar shall prcpare a.nd update the

by authont:es, bodxes or commxttees from time to txmc
and make them available to public, all respective
~ members of the authorities and officers of the University;

(17) He shall be responsible for the discipline of . the
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Umversuty in accordance w:th this Act, Statutes, Rules,
and Regulations.

(18) He is also empowered ‘to perform any’ “such other.
work as may from time to time be assxgned to him by the

Govemmg Board or by thc Chancellor

(19) The. Regtstrar shall be a highly expenenced person
with such proven academlc credenttals

(20) The Regnstrar may delegate to any other Officer of
*. the University with such or any <7 his powers under this

Act or the Statutes, 23 he may spccnfy, with the approval :

of the Charrcellcr,

(21) There, shall be a post of Administrative Ofﬁccr of

. the Umvcrsrty who shall report to the Reglstrar and to the

Chanrelior. The Administrative Officer of the

Unjversity shall exercise such powers and duties as
mey be given/granted to him bv the (‘hanrsllor or by
the Registrar from txme to time.

(22) There shall be the Office of the chlstrar (OoR)

whlch shall assist the Reglstrar in all matters.

(23) The Registrar shall exercise such other privilege,

such other Cwers and perform such other duties as

may ‘be conferred on him under the provisions of this -

Act, its Statutes, Ordmances et cetéra or “those -

specifically gwen/granted by ‘the Chancellor ot the

Govemmg Board.

39.The manner of appomtment terms, and condltnons‘
of service and powers and duties of the other officers .

of the University shall be such as may be specified by

btatutes

40. The following shali b the zuthorities of the.

University, namely;- (1) The Governing Board; (2) The
“Academic Council; (3) The Schools of Studies; 4)
such other bodies or authorities as may bS declared by
the Statutes to be author .ies of the Umversxty

41.(1) There shall be -a Govermng Board of the

-University consistitig of the fotiowing persons asits-

members, namely:- (a) the Chancellor; (b) the Vice<
Chancellor; (c) the Registrar; (d) the Founder; (e) the.
Additional Founder; () the Co-Founder/s; (g) the
General Counsel; (b) five members nominated by the

Authorities

Other Officers.

of

the University. .

Soverning
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Founder and as approved by the Chancellor; (i) one
member to be nominated by the proposing body and as
approved by the Additional Founder; (j) two members
nominated by the Additional Founder and as approved
by the Chancellor; (k) two member advisors from
amongst the persons being experienced personalities in
their respective field, to  be nominated by the
Chancellor; (1) two female members, to be nominated
by ‘the Chancellor; (m) Two ex-officio members,
officers - equivalent to the -rank of Deputy
Secretary/Joint Director or above as may be nominated
by the Department of Higher and Techmcal Educanon, "
 Government of Manipur;

.(2) Each member of the Governing Board referred to in

clauses (h) to () of sub-section (1) shall hold office for
~a fixed term of three years and eligible for re-.

appointment as per the discretion of the Chancellor.

- (3) The 'Chancellor shall be the Chalrperson of thc
~ Governing Board. All the meetmgs of the Govemmg
" Board shall always be chaired by the Chancellor and in
his absence by any one of the nominees of .the
Chancellor If Chancellor has not nominated any person
to Chair such a ‘meeting, members present at the meeting
shall elect the Chairperson for that meetmg only from

among themselves by a simple majority. :

* (4) The Chancellor shall also have a veto power including
absolute, amendatory, package, reduction, suspension,
and pocket which are dlscretlonary by the Chancellor.

(5) The Regnstrar shall be the Member-Sccretary of the
Governing Board. -

(6) The members of the Governing Board can also be
‘called as Dwectors of the Govemmg Boavd of the
Umversity

(7) The Governing Board shal'lf meet at least.twiée ina
year. - . - . o

® Sub_)ect to the provns:ons of this Act the Statutes, the
: Ordmances, the - Ruies and the Regulations made therc

proccdure (mclu'ding quorum) *‘or the conduct vof its
meetings and othcr related things. ~

(9) The Govemmg Board shall have the pawcrs to
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terminate any of the officer, faculty or the employees of

- the University by giving the prior notice to such officer,

faculty or the employee. In all such cases, it shall provide
a reasonable hearing opportunity to such ofﬁcer, faculty

_“or the employee concerned.

Powmers and
lmctions of the
Samerming

Besponsibilities
o Governing
Busrd members.

- (10) The Chancellor of the Umversxty shall be appomted _

by the Governing Board exoept in the case of first
(‘hanccllor '

(ll ) The uovcmmg Board shall be the Supreme -

Authority of the University,

42.(1) The Governing Board shall be responsnble for all -

the policies and directions . of the Umversnty and

~ management of its affairs.

" (2) The Governing Board shall exercise such pewers as

'may be prescribed by the Statutes.

43.(1) The basic respons1bllmes of Governing Board
members shall be; (a) to act reasonably to ensure that the
Governing Board carries out its tunctxons and exercises
its powers appropnately. etfectively and efficiently; (b)

to act in good faith, honestly and for proper purposes

consistent with the objécts and interests of the University:
(c) to exercise reasonable skill, appropriate care and
diligence; and. to take reasonable steps to avoid all
conflicts of ‘interest unless Athc'y are declared in
accordance with the Constitution and Governance of the
University under this Act or its Statutes, its Ordinances,
rules and regulations made there under.

~ (2) A member of the Governing Board must not make

improper use of his or her position as a member, or of
information -acquired because of his or her position as a
member, to gam, directly or indirectly, an advantage for
the member or for another person.

44.(1) The Academic € ncil shall be the .principal
academic body of the Un,versity and shall, subject to the
provisions of' this Act, the Statutes, and the Ordinances,

The Academic
Councii,. '

“rave—the—oontrot—und  general Fegutation of,—andbe

responsible for, the maintenance of standards of- learning,
education, instruction, evaluation and examination within
the University and shall exercise such other powers and
perform such other functions as may be conferred or . -



54

- imposed upon it by the Statutes.

2) The Constitution of the ‘Academic Council and the

~ term of office of its members including its procedure and
other matters.shall be prescribed by the Statutes.

45.(1) The University is fully empowered to -bave
Schools of Studies in all sybjects and is empowered to

offer .all courses at all levels including Schoo! of

- Humanities and Social Sciences; School of Sciences;

Constitution of
other
authorities.

School of Education; School of Continuing Edvvm,n, ,

School of Enginicering and Technology, -School of

The Schig
Studies,

Commerce and Management Studies; School of Health - |

Sciences; School of Computer and Information Sciences

and such.other Schools as may be sét~up by the Statutes.

(2) Each such School ‘of Studies shiall be chaired by a
Dean and each department under the School of Studies
shall have a Head of the Department.

(3) Every School of Studies shall have a Beard of
Studies. The constitution of Board of Studies- shall be in
accordance. with such conditions as may be laid down by

its Statutes, Ordmances, Rulcs or Regulatlons
46 Fhe Constitution, powers, and functlons of authorities -

of the Umversxty or such other authorities which may be
declared by the Statutes to be authorities of the

| - University shall be prescribed by the Statutes and it shall

Statutes,

be in the manner prescribed.

47.Subject to the provisions of this Act, the Statutes may .

provide for all or any of the following matters; namely:-
(a) the manner of appointment of the Chancellor, the
emoluments and other conditions of his service and the
powers and functions that may be exercised and

performed by him; (b) the 1 manner of appointment of thev
Vice-Chancellor, the term of his appointment, the

emoluments. and other conditions of his service and the
powers and functions that may be exercised and

.pcrformed by him; (c) the manner of appointmeng of the

Registrar, and other officers and terms and conditions of
their serv1ce and the powers and functions that may be

authormes of the University, the terms of office of the
members of such . authorities and the powers and
functions that may be exercised and performed by such

- authorities; (e) the appointment of teachers and other
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made,

how

prov:dent fund and the establick,
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employees of the University, their emolusaents - and other
conditions of service: Provided that the

~ < terms and
conditions of teachers and employees sh-

-all not be varied
to their disadvantage; (f) the constitv,;o,, of a pension or

: ainent of an insurance
sene for the ben‘:ut of the faculty and employees of

A 1] .

% ) ) ‘ t
the Universiiy, v, the principles governing the seniority

“of service of the employees of the University; (h) the

procedure for regulating the Wk of the Tribunal ¢
Arbitration; the procedure for the setiiement of disputes
between the employees or students of the University, and

_the University; (i) the co-ordination and determination of .
standards in the 'University; (j) all other matters which by

this Act are to be, or may be, provided tgy the Statutes.

-48.(1) The first Statutes shall be made by the Govemmg

Board, with the prior approval of the Chancellor, within
twelve. months of the commencement of this Act, for the
operation of the University. (2) The Governing Board

“may, from time to time, make new or additional Statutes
~ or may amend or repeal the Statutes referred to in sub-

section (1); Provided that the Governing Board shall not =

make, amend or repeal any Statute affecting the status,
powers or constitution of any authority of the University
until such authority has been given a reasonable
opportunity ‘ to express its oplmon in wrmng on the
proposed changes and any opimon SO expressed has been
considered by the Governing Board. (3) Every new
Statute or addition to the Statutes or any amendment or
repeal thereof shall require the assent of the Chancellor,
who may assent thzreto or withhold assent or remit to the
Governing Board for reconsideration in the iight of the

_observations, if any, made by him. (4) A new Statute or 2

Statute amending or repealing an existing Statute shall .
not be valid unless it has been given assent by the
Chancellor. (5) Notwithstanding anything contained in
the foregoing sub-sections, the Chancellor may make
new or additional Stat “»s or amend or repeal the Statutes
referred to in subsecti.n ().

49.(1) Subject to the provisions of this ;‘\ci and the
Statutes, the Ordinances may provide for all or any of the

“following matters, namely:- (a) the admission of students,

the courses of study and the fees therefore, the
qualifications pertaining to the award of degrees,
diplomas, ccrtxﬁcates and other academic distinctions, the

Orcdinances,
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conditions for the grant of fellowships and awards and -

the like; (b) the conduct of examinations, including the

terms and conditions of office and appointment of
examiners; (c) the condmons of remdence of students and
their general discipline; (d) ‘the managemcnt of coileges.
and institutions maintained by the University; () the
procedures for the settlement of disput t25 between the
employees and: the University, or between the students
and the University; (f) ihe procedures for the settlement
of disputcs. between the cmployees or students of a
college or an institution and its governing board; (g) the .

_ procedure for any appeal by an aggrieved employee or a

student of a college or, an institution; (h) maintenance of
discipline among the students of the University, colleges,
and institutions; (i) regulation of the conduct and duties
of the employees of the University, colleges and
institutions and rcgulation of the conduct of the students

of the Umversxty and of colleges and mstmmons (j) the

categories of misconduct for which action may be taken

* under this Act or the Statutes or the Ordinances; and (k)

any other matter which, by or under this Act of the-

‘Statutes, is to be, or may be, provided for - by the

Ordinances. () any other matter which by this Act or the
Statutes is to' be, or may be, provnded for by the
Ordmanccs‘

) The first Ordmances shall be made by the Govemmg
Board with the previous approval of the Chancellor and

the Ordinances so made may be amended, repealed or

added to at any time by the Governing Board, in the
manner prescribed by the Statutes

. (3) Noththstandmg anything contained in the foregoing

Regulations.

Power to make
rules.

The University

sub-sections, the Chancellor may make new or additional -

Ordinances or amend or repeal the Ordinances referred to
in sub-sectnon 2).

50 The authorities of ' the Umversxty may make
regulations consistent with this Act, the Statutes and the

' Ordmances for the conduct of their own business and that

of the commlttees if any, appmnted by them and not
provided

51. The Chancellor may, by notification in the Official

.Gazette, make rules for carrymg out the purposes of thxs .

Act, _
52. (1) The Uniyefrsi_ly shall establish a fund to be called
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as the University Fund.

~ (2) The following shall form part of, or be paid into, the

University Fund, namely, - a) all contributions or grants
made including any contribution or grant made by any
Government or any of its agencies or any authority; b) all
incomes or moneys from trusts, bequests, donations, .

‘endowments, subventions and other grants made by

anyone including private individuals or institutions or

- organizations; c) the income received by the Univeisity

from any fees or charges, consultancy et cetera; d) any or

all the income generated by any or various activities of

the University; c) all such sums of mensy or Gimer
property, real or peisonal, as may be acquired, purchased

- or received by, or transferred to, the University, whether

by ‘way of gift, devise, bequest, purchase or otherwise
howsoever; 1) all such sums of money or other prope‘rty,
real or personal, 2s may acerus o the University in the
exercise o its powers or the performance of its fupctions
under this Act; g) all such sums of money or other
property, real or personal, as may accrue to, or be

" received by, the University by way of fees, grants,

subsidies, contributions, donations, subscriptions, rents,

~ interest or royalties from any Government, any authority,

any organization or from any pcrson, h) the amounts
borrowed by the Umvers1ty, and i) any amounts received
from any other source.

(3) The Umversxty Fund shall at the dlSCfCthﬂ of the
Governing Board, be kept in a Scheduled Bank as
defined in the Reserve Bank of India Act 1934 orin a

‘corresponding new bank constituted under the Banking

Companies (Acquition and transfer of Undertakings) Act,
1970, and the Banking Companies (Acquition and
Transfer of Undertakings) Act, 1980, ur may be invested
in such securities auihorized by the Indian ‘Trusts Act,’
1882,

(4) The University -Fund may be cxpended tor such

purpose of the Universit _nd in such manner, as may be
approved by the Govemmg Board. The Fund may also be

employed for any of the purposes of the University in the

manner prescribed or as the Chancellor may find suitable

for the fulfilment of its purposes and objectives.

(5) The Fund and accounts shall be operated by an officer
~of the University who has becn duly authorized approved
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Annual
‘Accounts.

by the Governmg Board

~ (6) Where, under the terms of any written instrur 1ent, any
tight, title or interest in real or persoml T, roperty s

~ «expressed to be disposed, granted or com,eved to the
" University, the said-instrument shall, vsub_le «t to law, have

effect as .a disposition, grant or con/eyance of such
property to the University and shall vest sych property in
the University to the extent of the. Fght, title or interest

- i

thersin expi<: =ssed to be so disposed,’ granted or conveyerd,

(7) The Universi:y shal! also have a fund e jled the

Permanent E,mcwmert Fund wmch it sh-, 4,] invest.and

_ keep invested in securities {ssued of uaranteed by the
- Central Govcmment or by any State Government.

Allocation, maintenance and usage of such fund shall be

- as per the dlscretlon of the Govemmg Board and as per

the Statutes. -

~ (8) The University may have such other funds as may be ‘
: prcscnbed by the Smtum

" (9) The propsity of the University shall be payamc 10,

vested in, held, ‘managed and controlled by the -
Chancellor, under this Act. However, the' Governing
Board shall supervise and exercise supreme authonty
over and above the Chancellor as and when requxred

53.(1) The Annual Report of the University shall be
prepared under the direction of the Governing Board and
shall be submitted to the Govemmg Board- for its
approval.

(2)' The Goveming Board shall consider the - Annual
Report in its meeting and may approve the same w1th or
without modification. '

“(3) A copy of the Annual repoit diily approved by the '

Governing Board shali be sent to the State Government -
on or before December 31 following - close of the
financial year in March 31 each year for information.

54.(1) The Annual Accounts and Balance Sheet of the
University shall be prepared- by the Internal Auditor or

Chiel —Accounts Officer of the University -under the
direction of the ' Governing Board- and all the funds )
accrumg to ‘or received by the University from whatever
source and all amount disbursed or ‘paid shaﬂ be entered

"in the accounts maintained by the University,
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(2) The Annual Accounts of the University shall be
audited every year by a Chartered Aceountant, who is a
member or a. fellow of the Institute of Chartered
Accountants of Indid, to be appointed by the Governing
Board on mutually agreeable terms, every year.

(3) Al cases of irregular, illegal or improper expenditure
or of failure to recover moneys or other property due to
the University or of any loss or waste of money or other
property thereof caused by neglect or misconduct of the
officers and authoritjes of the University shall be reported
by the Chartered Accountanit. in his Audit report which
has to be submitted to the Governing Board . He shall also
- report on any ather matter relating to the accourts of the .

University as may be required by. the Governing Board.
(4) The Goveminngoafd shall forthWith: remedy any

defect or irregularity pointed out by the auditor and
reports the action taken, to the Chancellor, '

(5). A ciopy“oef the Annual Acbo’u_nts and the Balance
Sheet together with the audit report shall be submitted to
the. Governing Board on of before November 30
following the close of the financial year on March 31
each year, g | -

(6) The Annual Accounts, the Balance Sheet, and the.
Audit Report shall be considered by the Governing Board

at its meeting and the Govéming Board shall forward the
‘same to the State Government along with its observation
“thereon on or before December 31 each year. i

55.The Registrar, on behalf of the University and with, Budget.
prior- consultation and approval of the Founder and the
Chancellor, shall prepare, in such form and at such time

each year as may be prescribed, a budget in respect of the

~ financial year next ensuing showing the estimated

receipts and expenditure, and copies thereof shall be
torwarded to the State Government after getting  due
approval from itic Goverring Board and the Chancellor,

56.(1) The UniVersity sLall enter into a written contract Conditions  of
of service with every <mployec of the University service of
‘appoinred on reguiar basis’.'mm
conditions of the contract shall not be inconsistent with -
the provisions of this Act, . the . Statutes, and the
Ordinances. (2) A copy of the contract referred to in sub-
‘ section.tfl) shall be lodged with the University and a copy
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-thereof shall also be turmshed ‘to the employee

concerned.

57.(1) Any dlspute ansmg out of a contract of
employment referred to in the previous of this Act

between the Univérsity and the employee shall be

referred to a Tribunal of Arbitration which shall solely
consist of the General Counsel of the University or the

sole member as may be nommated by thu Genera'

Counsel

(2) Every such reference shall be deemed to be a

~ submission to arbitration on the terms of this sectlon

Tribunal

Arbitration.

within the’ meaning of the Law of Arbitration as in forcc, '

and all the prowsxons of that Law. A
(3) The procedure for regulating the work of the Tribunal

of Arbitration shall be such as' may be prescrlbed by the
Statutes.

(4) The decision of the Tribunal of Arbitration shall be

* final and binding on the parties, and no suit shall lie in
any civil court. in respect of any matter decided by the

Tribunal.

58.(1) Any studcnt or candidate for an examinatién Whose
name has been removed from the rolls of the University by
the orders or resolutior: of the Chancellor, or by any other

committee, as the case may be, and who has been debarred

from appearing at the examinations of the Umvers:ty for

‘more than one year, may, within ten days of the date of
receipt of such orders or copy of such resolution by him,
~ appeal to the Governing Board and the Governing Board

may confirm, modify or reverse the ‘decision of - the

_ Chancellor or the Commnttec as the case may be. -

(2). Any dlspute arising out of any dxscxplmary action |

* taken by the University against a student shall, at the

Right te Appc'.e.a.

‘tequest of such student, be referred to a Tribunal of |

Arbitration and the provisions of sub-sections (1), (2), (3)
and (4) of the previous section shall, as far as may be,
apply to a reference made under this sub-section,

59. Every employcc or student of the University or of a

School or Centre or College or mm
maintained by the University or admitted to its privileges
shall, notwithstanding anything contained in this Act,
have a right to appeal within such time as may be
prescribed by the Statutes, to the Chancellor against the
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decision of any officer or authority of the University or of |

the Principal or the management of any Faculty, School,

Collegt or Centre or an Institution, as the case may be,
and thereupon the Chancellor may confirm, modify or

reverse the decision appealed agamst and his decision .
shall be final and binding..

60.(1) Al casual vacancies among the members (other

. body of a University shall be filled, as soon as

- conveniently may be, by the persons of bedy who
_appointed, elected or co-opted the member whose place

has become vacant, and the person appointed, clected or
co-opted, to a casual vacancy, shall be a member of such

-authority er body for.the residue of the term for which the
 person whose-place he fills, would-have been a member.

(2) A person who is a member of an Authority of a
University as a representative of another body whether of
the University or._outside, shall retain his seat on the
University  Authority, sv long as he continues to be
member of the body by which he was appointed or

_ elected and thereafter till his successor is duly appointed.

61.No Faculty, Officer or Employee of University shall
be offered nor shall he accept any remuneration for any
work in the Umvemty save as may be provnded for i in thc
Statums.

62.Notw1thstanding anything 'contained" in thé Indian

Evidence Act, 1872 or in any other law for the time being -

in force, a copy of any receipt, application, notice, order,

proceeding or resolution of any authority or committee of

the University or other documents in possession of the
University or any entry in any register duly maintained
by the University, if certified by thc Chancellor or any

. person/officer authorized by him, shall be received as

prima facie svidence of such receipt, application, notice,

Remuncration

of Faculty,
Officers, and
Employees.

Mode of proof
of  University
record..

order, proceedmg. resolution or document or the

existence of the entry = the register and-shall be admitted
as evidence of the matters and translation therein
recorded where the original thereof would, if produced,

"~ have been-admissible in evidence—

63. The production ‘of ‘a verified copy of a Statute,
Ordinances, Rules or Reguhttons and orders of the
University or resolution of the Governing Board under
the common seal of the University along with signature

Judicial notice

of Statute,
Ordinances,
Rules or.
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of the Chancellor or Officer/ person authorized by him Rt"’b' .atwns

shall .be a sufficient evidence of its making ang
authenticity of University Statutes, Ordinancze, Rules or
Regulations made under this Act in all courts and
tribunals; and before all persons acting judicially.

64, All orders and decisions of the Us viversity shall be

‘authenticated by the signaturc of the Chancetlor or any

other oificsr of e University authorized by the
Chancellor in this behalf, and all other instruments issued
by the Liniversity shall be authenticated by the signature

- of the Chancellor or any other officer of the Umversxty

authorized in like manner in this behalf,

65.(1) Any nottce ‘or document requmed, by or for the
purposes of the Act, the Statutes, the Ordinances, Rules
and' Regulations, to be given or sent to anybody or any

authority including to a faculty or student of the -

University, or a member of any Board / Comniittee may
be given to him personally or may be sent to him by post,
to his last postal address: of which thc Registrar has

by post, pursuant to sub-section (1), service thcreof shall

be deemed to have been properly. effected b pluperi}"

-t~

addrossing and posting a letter containing 1he notice or
other document, and shall be deemed to have been
effected at the time at which the letter would be delivered
in the ordinary course of post.

66.Notwithstanding anything in this Act whenever the
University receives. funds from any Govemment, any.

authority or any endowment any other- agency mcludmg_

industry sponsoring a research scheme, a consuitancy

Authentication
“of orders and
other
instruments  of
the University.

Service, . of
Notices and
Documents,

‘cognizance. (2) Where a notice or other document is sent” -

assignment, a teaching program or a chaired

- professorship or a scholarship, et cetera to be executed or

endowed at the University; (a) the amount received shall

be kept by the University separately from the' Fund of the -

University and - utilized only for the purpose of the
scheme; and (b) the staff required to execute the same

_ shall be recruited in accordance with the terms and
- conditions stipulated by - the sponsoring
-erganization/body or individual: Provided - that any

money remaining unutilized under clause (a) shall be
transferred to the endowment fund of the Umvers:ty

- created under this Act.

of 67. (1) The University may ‘?ke the contml,foWnersh'ip
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and/or m2zagement of any other college; msmutxon,
organization, school, trust or society on' such terms and

- conditions as it may deem: proper. .

2) The Umverslty may adopt any college, mstxtutnon,
school or village &t cetera or 'to start-any such adoption
programme with the approval of the Governing Board.

68. (l) The Umversxt/ may institute for the benef‘ t of
University faculty, officers, teachers, staff and any of the

servants of the University in such matters as pension,
gratuity; insurance, and provident fund as it may deem fit

in such manner and subject to such condxtlons as may be

prescribed by Ordinances; -

(2) The. Umversxty may also make provisions for the
benefit of students in such matters as insurance et cetera
as it may deem fit in such manner and subject to such
conditions as may be prescnbed by Ordinances;

(3) Where the University has so instituted a provident
fund under sub-section (1), the Govemment may declare
that the provisions of the Provident. Fund Act 1925 shall
apply to such fund as of the University were a local
authority and the fund a Government providént fund.

. (4) The Umversnty may invest the provident fund amount

in such manner as it may detgrmine or as detennmed by

the Govemmg Board.

69.The terms and condxtlons of service (mcludmg
contract service) and the redressal of grievances relating -

thereto, of faculty, of teachers, officers and employees of .

the Umversnty shall be such as may be prescribed by the
Regulations.

70. Notwithstanding anything comtzined in any other law

- of instrument having the force of law for the timc being

in -force, ‘the appointments made to any post in the
University  in  accordance with the Statutes and

Terms and
conditions of
faculty and
employees.
Deemed \
validity of
appointments.

Regulations shall be deemed to be valid and in -

accordance with law.

71.(1) The St‘ate Govemment shall havc 'th'é ‘powe'r to

libraries, laboratorxes and equlpment and of any College
orInstitution maintained by the Universxty or admitted to
its privileges; and also of the examinations, teaching and
other work conducted or done by the University.

Power of the

Government to
obtain _
" information and -
to . cause

inspection.
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(2) Notwithstanding anything contained in this Act or any

other law for the time being in. force, the State may by -
order in writing call for any mfonnatnon ‘from the
University on any matter relating to the affairs of the -

University and the {niversity shall, if such information is
available with it; fumish the State.with such information
within a reasonable period. S

(3) The Umversnty shall have the nght to make such

appeal / reprcsentatxons to the State Govemment, as and
when it may consider necessary : :

72.Notwithstanding anything contained in the Umverstty
Grants Commission Act, 1956 or in any otheér law for the

time bemg in force, the University. shall have the: power
to grant degrees and -other academio dlstinetmns -and titles

under thls Act.

73.The Academxc Council may, by a special resolution
passed by a majority of not less than two-thirds of the
members present and voting, withdraw any-degree, title
or academic distinction conferred on, or any certificate or
diploma granted to, including an honorary degree of
academic - distinction granted to, or conferred upon, a

student or an eminent person or any person by the

- University for good and sufficient cause: Provided that
710~ such resolution - shall -be -passed until a notice in

writing -has been given io that person calling upon him to
show cause within such time as may be specified in the
notice why such resolution should not be passed and until

his objections, if any and any evidence he may produce in
support of them, have been considered by the Academic

Council.

74.(1) Whoever indulges or indulged in the forgery or

Grant of
Degrees. '
Withdrawal of
Degrees.

impersonation or fraud or unauthorized ‘duplication of "

any document of the. University or anybody / authonty
connected with the University or as any person, officer,

faculty, staff, teacher without such authority to do so or

unless authorized / without any permission by the
Chancellor shall bc a cogmzable oﬁ"ence and shal} -on

ten million which may extend to rupees hundred mllhon

. or with an imprisonment for a term of six months which -

may extend to fi tve years or with both.

(2) Whoever contravenes the provisions of this Act or the
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Statutes, the Ordinances, Rules, and Regulations made
there under or any' examination matters or in matters
relating to award of degrees or in .giving marks cards
without such authority to do so or unless authorized /
without any permission by the Chancellor shall be a
cognizable offence and shall on conviction be punishable
with a minimum fine of rupees ten million which may
extend to rupees hundied million or with an

imprisonment for a term of six months which may extend

to five years or with both.

3) Notwuhstandmg anythmg c,ontamed in this Act or in
'any other law, for the time being in force, no person or
institution other than the University, shall confer, grant or
issue or hold himself or itself out as entitled to confer,
grant or issue any degree, daploma or cemficate which is
identical with or is.a colorable imitation of any degree,
_diploma or certificate conferred granted or lssued by the
University.’ :

(4) Contravention of the provisions of sub-section (3),
shall be a cognizable offense and shall on conviction be
punishable with a mininuin fine of ropees ten million
which may extend to rupees hundred million or with an
imprisonment for a term of six months which may extend
to five years or with both.

(5) Where an offence under - this -section has -been
committed by a company, the company as well as every

person in charge of; and responsible to, the company for

the conduct of its business at the time of the commission

of the offence shall be deemed to be guilty of the offence

and shall be liable to be procceded agamst and pumshed
- accordingly, =~

(6) Notw:thstanding anything'co‘nt’ained' in this section,
where an offence under this section has been committed
by a company and it is proved that the offence has been
committed with the conisent or connivance of; or that the
commission of the offence is attributable to any meglect
on the part of, any Part Director, Manager, Secretary
or another officer of the couipany, such Partne:  Direcior,

-~

~ivianager Secretary or another officer shall also be
deemed to be guilty of that offence and shall be liable to
be proceeded against and punished 'accordinaly
Explanation. —For the purposes of this section,— ()
"Company"” means any body carpuratc and includes a
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firm or' other association of ihdiividuals; and (b)"Director” -

in relation to a firm is a purtner in the firm:

| Provnded that nothing contained m this section shall’

render any such psoyen hable to any punishment | if he
proves that the oﬁ’ense was commm;ed without his
knowledge or ‘that he exercised -all due diligence to

prevent the commiss:on of such offense,

o M A penalty 'under this section may be 1mposed winout

Constitution of
- commiittees.

Flaws in the
- constitution of
Authorities.

_ Fach dncnméﬁt

ccrt;ﬁca;e/ letter issued by the University by remitting

prejudice to the penalty specified in any Gther State or
Central Act.

75.(1) No person “shall be quahﬂed for electlon or
member- as a member of any of the authorities of the
Umvers1ty, if, on the date of nomination or eleciion, he

is- £} of unscund mind; (b),an applicant to be

adjudicated insolvent or an undischarged insolvent; (c)
sentenced by a criminal court to xmpnsonment frr e

u-llj
oﬁ'ence mvolvmg moral turpitude.

2 In the case of dispute or doubt the Chancellor shall
determine whether a person is disqualified u indar cnb-

Il\--

section ( l) and his decision shall be final and bmdmg
‘76.All the authorities of the University shall have the

power o appoint committees /- sub-committees and to
delegate to them such of their powers as they deem fit;
such committees shall, unless there be some special |

provision .in this Act to the contrary, comsist of such

members of the authority concemed and of such other

persons, if any, as the authority in each case may think fit.

77.Where - there is a flaw in the constitution of an
Authority or Committee, as constituted by this Act, the

Statutes, the Ordinances, the Rules or the Regulations on

account of the abolition of a specified office under
Government or because an organization, institution or

Dis-
qualiﬁcation‘

another body outside the University has been dissolved or

has ceased to t‘unctlon, or because of some other similar
reason, such flaw shall be removed in such manner as the

: Gove_n_xmg Board or the Chancellor may direct.

’78.(1)\ .Ai,l the documents/ «,emf cate/ letter issued,

Pubhc Record

(2) A Citizen of Xndla shall have the right to apply for the -

duplicate copies or certified true copies of any document/
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such fees and by applying in such 4 way fixed as per its
Statutes and Ordinanhces or a5 fixsd by the Chancellor.

(3) Each docume‘u / certiﬁcéte/ letter 1ssued oy the

Umversxty cr its behalf or by a.nyone rSiating to the
Umvcr:g_ in 25 official Capacity- shall carry a Unigue

Idzatification Number which shall be verified, sealed,
‘certified, copled, scanned, stored/ arehwed, numbered,
and signed / digitally signed. either by the Chancellor or
by the Certification cum Verification Officer’s 1o be -

appointed b" the C ‘.,..ancellol, speclﬁeally for the purpose.

The rules regardmg the same shall be as per the Rulee
and Regulatnons made by the Chancellor.

ON ‘The Umvers1ty may create a unique system for
immediate verification of authenticity of any documents/
certificates / letters issued by the University through its
Official Website with the help of Unique Identification
Number already allotted to each-document. This may be
the unique system to be started by the University as to
avoid or nullify forgery of documents as well as easy*
verification of credentials by the concerned. However,ho
one can ever demand this facility as a right as this #‘iaalf"’
only be a facility to help the general public and othé or *
any of the Officials to check the authentxelty of .
documents. . _ “..

(5) However, the Universxty shall follow a separate sef of
‘Rules and Regulations for the documents intended for the
- internal circulation or general oﬁ’lcial/admmlstratrve;or
academic coinmmunication/s between Officers/ Staff and
_ Faculty of the University. - : ~ -

(6) The provisioiis of the RTI Act, 2005 shaﬂ apply to the
University, as if it were a public authority s defined in
clause (h) of section 2 of the RTI Act 2005, - =~

7) 'I‘he University shall eompulsorlly place in the public
. domain every information in relation to the University
whxeh would be of interest to students and other stake
fiblders inter alia ’«.ludmg the courses offered, the
’ 'rmflmber of seats under dlfferent quotas, fees and other

' .,harges, facilities and amegltles Qﬁfcmd,_tmnkx_m_blacc__

and such other relevant mfmmatnon

“ 79.'1‘here may be a- Umversxty Gazétte wh!ch shall be an University
Official Intemal Newsletter of the University and it shall Gazette.
- be pubhshed from tlme ‘to time by the Umversxty The
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University Gazette's mission shall be to build a sense of
campus community by communicating information
relevant and vital to faculty/ officers and staff and to
advance the University’s overall strength and messages.

It shall be for purpose of internal records of the
University, University aichives aid io keep the Cfficers/
Faculty and Staff updated with the activities of the
University. The University Gazette may contain the
recent information regarding Statutes, Ordinances, Rules,
Reguiations,  resolutions, - appointments,  orders,
administrative decisions, academic matiers, pub!:ce.t:e':

. of student results, details of certificates issued, details of

the awards won/ given, new centers, new programs,
research papers and everything which the Chancellor. may
deem fit to publish. However, there shall separate -

' editorial board for the University Gazette which shall be

Liability  with
. Tespect to acts
of students.

Ban of certain

things in the -

University and
its centers. -

constituted and supervised by the Chancellor or the
person nominated by him.

- 80.Neither the University ‘nor the Chancellor nor the

Founder nor the Governing Board nor the Academic

~ Council, nor any member of the Governing Board or

Academic Council or any other committee, nor -any
appointee, faculty, officer or employee of the University,
is liable by reason of any act or omission of them, or any

. of them, in respect -of any activity of students or on

account of any act or omission of any student or students,
while not under the direction- of the Umversnty or any
ofﬁcer or employee thereof. - -

81 (1) Drmkmg, smoking, using, selling, stormg, servmg,
consuming, keeping or usage of any product or thing
containing alcohol or tobacco or any narcotic drugs or
psychotropic substancc in any manner is banned in the
University, its campuses, or any of its centers, affiliated
cr associated colleges, schools et cetera except for the:

purpose of education, awareness campaigns, research or

cleaning with prior written penmsswn of the Chancellor.

(2) Any kind of raggmg in the. University Campus or m
its aff’ hated / recogmsed mstntutnom is totall\ hanned and -

be sultably pumshed as per Rules and Regulatlons of the
University.

(3) The University shall setup a cox'm'rfl‘itteé,on, Séxual

- Harassment of Women at Workplace as"per the, Sexual
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Harassment of Women at- Workplace (Prevention, (Central  Act
Prohibition and Redressal). Act,- 2013 and shall make 14 0£2013)
subsequent rules regarding the same. : ,

(4) Any kind of political activity either by the students or
by the employees inside the University campus or any of
its related: institutions either directly or indirectly is
totally banned or prohibited and University shall make
. strict Rules and Regulations against the same. '

Transitory 82. Where any authority of the University is not

Powers. constituted, the Chancellor with the approval of the
Founder may discharge all or any of the functions of such
authority and for thai purpose, he shall/may exercise any’
‘power of such authority till such authority is constituted.

Transitory 83.(1) All Statutes, Ordinances and- Regulations made

provisions. under this Act shall in so far as they are not inconsistent

' with the provision of this Act, be deemed to have been
made under this Act and shal) continue to-be in force
until they are superseded or modified by the Statutes,
Ordinances, Rules or Regulations made under this Act.

(2) All notices and orders, made or issued _by any

~ authority under this Act shall in so far as they are not '
inconsistent with the provisions of this Act, be deemedto
have been made or issucd by the ‘corresponding authority
under this Act and shall continue to be in force until they
are superseded or modified under this Act.

(3) A person who holds any office in the University by
virtue of his holding any other office of the University or -
otherwise shall hold such office as long as he holds the
other office and thereafter till his successor is duly
nominated, appointed or elected. ‘

84.The Governing Board shall have the authority to deal Residuany
with any matter pertaining to the University and not provisioss.
specifically dealt with in this Act, the decision of the
Governing Board on all such matter shall, subject to

revision by the Chancellor, be final and shall not.be liable

to be challenged i .y court or tribunal.

8S. Subject to provisions of this Act, its Statutes, iis
-Ordinances, Rules and Regulations, the Governing Board
may, by resolution, constitute such Standing Commitiees
or appoint Ad-hoc Committeés of such persons and far
such ‘purposés and with such”powers as the Goveraing
Board may think fit for cxercising any power -
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discharging any function of the University or mﬁumng

into, and reporting or advising.upon; any matter relating
to the Umvers:ty : : ,

86.(1) Any Faculty, Officer, Teacher or other employecs
of the University shall, as the Chancellor may direct, -

“serve in a Government department or an educational or
‘research institution on deputation at the disposal of the
‘University in the public interest: Provided that the terms
. and conditions offered to him shall not be less favourable

than those admissible to him in the Umversnty and that
full benefit of his previous service shall . be allowed to
him.

(2) The University may appoint persons_working in any
other Uniyersity or academic institution or involved in
research of significance in any industry or any

~ practitioner as adjunct, guest or visiting teacher of the
- University on such terms and for such duration as the
. University may decide in consultation with the other

University or institution.

87. No Act of the University or any of its Boards,

Councils, Ax.thonncs or any other body set up under this
Act or the Statutes, Ordinances, Rulés, and Regulations
made thereafier and under this Act, shall be invalid
merely by reason of - (a) any vacancy in, or defect in the

Tripartite
Mobility. :

constitution’ thereof or (b) any defect m ‘the electlon' o

nomination or appointment of a person acting as a
member thercof; (c) any nrregulanty in its . procedure not
aﬂ’ectmg the merits of the case. :

88. Where any question arises respccting the powers of
the Governing Board, Academic Council; any committee,
or any officer or Staff of Faculty of the University, the

-question shail be settled by the Chancellor and his
. decision shall be final and binding. . :

89. (1) In the event of a conflict of opinion with regards to -

- the implementation of the Statute, Ordinances, Rules, and

Regulations,. the provisions of the Act shall prevall the

decision of the Chancellor of the University on
mterpretatlon shall be final and binding. (2) If any

TSon has been duly

.elected or appomted as, or is ermtled to be a member of
_any authority or another body of the Umversnty, the -
matter shall be referred to the Chancellor whose decision

shall be final and binding under all cnrcumstances
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90.No Agenda Matter shall be either included in the |
" Agenda for or taken up for discussion and decided in the

meeting of the Governing Board or the Acadermc
Council or any Committees without obtaining the prior
written approval of the Chancelior. In the event of

breach, the Chancellor shall be entitled at all time to

immediately take remedial action by reversing all -

decisions taken by any ﬁ_mc_tibnary or functionaries or

~body or bodies of .the University in ‘breach of the
provisions of the Act and consequent upon the pursuit of

such a remedial action all such actions taken by the

functionary or functionaries .or body or bodies of the

University in breach of the provisions of the Act shall be

deemed to be null and void, ab initio and consequently -

the status quo ante shall prevail in respect of the matter or
decision in breach

91. Notwithstanding anything co’ntamed in any provision
of this Act, the Founder.or the Chancetiar, on the
commencement of this Act, or at any time thereafter,
appoint, on deputation or otherwise, any person in the

vacancy of an officer / staff or faculty of the University
- for such period and with such terms and conditions as he

may deem necessary.

92. The Goveming Board wnth the ‘due- approval or
recommendation of the Chancellor may remove any
person not béing an officer of the University from
membership of any authority or body or any employee of
the University on the ground that such persoi or the
employee or the faculty has been convicted of an offence
involving moral-turpitude or for taking part in subversive
activities or for indulging in any act or acts unbecoming
to the prestige and reputation of the University: -

Provided that no such person or employee shall be

removed under this section provided he has been afforded
a reasonable opportunity by the Governing Board to

show cause as to why he should not be so removed and

such cause has beer -onsidered.
93. Any member other than the ex-officio member of the

Power to depute
other persons,

_Removal
persons

of

involving in the

xmmoral
BﬂlVlt!eﬁ

Resignation

Goveming Board, or the Academic Board or any other
authority of the University or Any Officer or staff
(whether salaried or otherwise) of the University may

-resign from his office by .a letter addressed to the

Chancellor along with a clear reason for such resngnatxon

from
University.

the
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" and the rcs:gnatlon shall take effect only from the date on

Removal of
difficulties  at
the - :
commencement .
of the Act.

. Dissolution - of

the University.

which the same is approved and accepted by the
Chancellor :

94.(1) There shall bc an Alumm Assocxatlon of the Alumni -

University.

(2) The subscription for membershlp of the Alumni
Association of the University and its constitution shall be
as prescribed by the Ordinances.

‘95, All acts and orders duly and in good faith done or

passed by the University or any of its authorities, its
faculty, bodies, directors, members or officers shall be
final and no suit, prosecution or other legal proceedings
shall lie against, and no damages shall be claimed from
any director, officer, faculty, member or employee and
_other authorities of the University in respect of anything

‘which is in-good faith done or purported to have been -
-+ ~done -or-irtermied to be done in pursuance of-any of the

provisions of this Act, the Statutes, the Ordinances, the
Rules, Bye-laws, Regulatlons or any orders made there
under.

96.The Chancellor shall have the power to take any
action necessary to remove any di’fﬁculty ;hat may arise
in first giving effect to the provisions of this Act.

97.(1) The Governing Board of the University, with prior
approval of the State Government, the Proposing body,

" the Chancellor and the Founder, may dissolve the

University by giving a notice to the effect in the

prescribed manner to the State and the faculty, the

employees and the students of the University at least

three years in advance:

Provided that dissolution of the Umversity shall have
effect only after the last batches of the students of the

regular courses have completed their’ courses and they .

* have been awarded degrees, dxplomas or awards, as the

case may be.

() In case of a dussoluuonLtlls movmg_lmmgubjs_

. propertics shall be disposed of by the Governing Board in

due consultation with the Founder and the Chancellor,

(3) In the unlikely event of dissolution of the University,
it shall not be the responsibility of the State Government

Assothiaton  of

the University, =

Indemnity and
protection  of
action . taken  in
good faith.
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to run, finance and support the University.

Statutes, 98.Every Statutes, Ordinances, Rules or Regulations
Ordinances, made under this Act shall be published in the Official
Rules, and  Gazette of the State and the Official Website of the

Regulations to )
be published in
the Official

Gazette.

University.

Delegation of 99.(1) The University may delegate such of its powers, as

Powers. it may deem expedient to any of its authorities or to any
of his officers, and may, at any time, withdraw at its
discretion any power so delegated.

(2) Subject to the provisions of this Act and the Statutes,
any officer or authority of the University may delegate
his or its powers to any other officer or authority or
person under his or its respective control and sabiect to
the condition that overall responsibility for the exercise
of the powers so delegated shall continue to vest in the
officer or authority delegating such powers.

Savings 100. Anything  done or any action taken under the Ordinance
Manipur International University Ordinance, 2018 shall No. 1 of 2018
be deemed to have been done or taken under the
corresponding provisions of this Act.
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